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C13NTRAL ADMINISTRATIVE TRIEFUNAL 
GJW.4 1-A-1 I 13ENCH: 

1. GriginilApi,-)lication INO._ ~ 

2.' WaPi~ Petition No. 

3. Contempt foti: tion No 

4.' Roview Application No.____,__j 

lipplicant(S). P?~ - .A.q~\ .I,I.~"-.\. Y.T. 	VS-Union of India & C,'rS' 

Advocate for the A,.pplicafats .... 

..................................... 

Advo,cato for the Respondant (S:.. 	... .......... 
k, 

Notes of the Rc-gistry 	Dat o 	Order of the Tribunal' 

3P.] 1.2007 	Post the matter-  on 03.12.2007. 
tion !z in tbra, 

F. ~,f R 501- 

D - 	............. I'll TF 	 (Khushirom) 
Member (A) 

/bb/ 
low 

03.12.2007 	Heard Mr.K.K.Mahanfa, learned 

4ounsel for the Applicant '. 

Issue notice to the Respondents 

rpquiring them to file their reply within.'hywr 

j 	Pendency of this case shall not stand 

in the way of the Respondents to explore 

16 possibility of posting the Applicant (and 
i jis wife) in any nearby school. 

Contd ...... 

Zi 
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r) 	 2-7 ~16  7-  
Contd. 

03.12.2007 
Send. copy of this ;order along with 

notice to the Respondents by Speed Post, 

at the cost of the Applioant. 

Mr.K.K.Maharitd, learned' counsel for the 

Applicant,' undertakes; to furnish required 

postage in course of 4th December, 2007. 
,I,) t7 

Coll this matter on 1 12.2007 . 

tr,  4s 	(M.R.Mohan 
Member (A) 	Vice-Chdirmon 

C_,O S 	/bb/ 

Y 	'YLO 	
17.12.2-007 	The 	Resp 

I 

 onclent 
: 

s, 	rep 
. 

resented 

through Mr s. R. S. Choudhury, Advocate, 
0 

have filed an 'affidavit today, i /66 urt of fer n 

serving a copy on - Mr. Ma bya:  jPathak; 

who received he' saime on behalf of 

Mr.K.K.M an 	earned ~ counsel Jor the ah t ,,11 arn 

Applican t. 

15 
C"d I this mat-ter before the next 

on 07.01.2008 available DiVision ,  Bench 
aj*,L! 

along with O.A. No.27,9/2007 & O.A. 

280/2007. 
j  

6han (M.R.Mohan 
Vice-Chairman 

/bb/i  
maj,  zryr 

07.01.2()08 CU 	 Judgment pronounced in open 
Court, Kept in sepimz. ~te. sheets, 

a is disposed of.'No costs. Applicatio' 

9-  
(Khushiram) H. Moh 

5. 	MembeijA) 	Vice-Chairman do 

vi 	bj 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. Nos298 of 2007, O,A,279 of 2007 & 
O.A.280 of 2007(M.P.No.280 of 2007) 

DATE OF DECTSTON: 07.01-2008 

b.'r.Asbwin Kumar Mahanta 
.................................................................................... 

.M1r.K.K.Mohanta and Others 
......... ... ...... 	 ......... ............ 	 Advocate for the 

Applicant/s. 

- Versus - 
U0.1, & Ors 

....... I..".."....".... ............................................. Respondent/s 

MrKN.Choudhury, and Ors, 
............. I .................... I ................................... 	 Advocate for the 

Respondents 

CORAM 

T HE HONTLE MR.M.R.A40HANTY. VICE-CHAIRIALAN,  
THK HOWBIX MR.KHUSHIPAM, ADM1Nj,'--,TRAT1VF, MKMBHN 

Whether reporters of local newspapers may be allowed 	
T 0 

to see the Judginent? 

Whether to be referred to the Reporter nr not? 

"Whether their Lordships wish to see the fair coT)v 
of  thc Judgment? 	 _0 

/No 

Vic ~ C airman/Member 

9i 
P 

4 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Date of Order: This the Th  Day of January, 2008 

HON13LE MR.MONORANJAN MOHANTY, VICE -CHAIRMAN 
HOMBLE MRXHUSHIRAM, ADMINISTRATIVE MEMBER. 

Dr.Ashwin Kumar Mahanta 
Son of Sri Subal Chandra Mahanta 
Teacher, Physical Education 
Jawahar Navodaya Vidyalaya 
Nalbari, District —Nalbari, Assam 

(Applicant in OA No,.298 of 2007) ,  

By Advocate Mr. K.K.Mahanta, Mr-P.K.Das 

Dr.Ashwin Kumar.Mahanta 
Son of Sri Subal Chandra Mahants. 
Teacher, Physical Education, 
Jawahar Navodaya Vidyalaya, 
Nalbari~ District —Nalbari, Assam. 
(Applicant in 0. A No. 279 of 2007) 

By Advocate Mr.K.K.Mahanta, R.Duarah, Mr.K.Konwar, 
Mr.M.Pathak 

(i) Dr.Ashwin Kumar Mahanta 
Son of Sri Subal Chandra Mahanta 
Teacher, Physical Education, 
Jawahar Novadaya Vidyalaya, 
Nalbari, District-Nalbari, Assam. 

Mr. Babita Mahanta 
Wife of Dr.Ashin Kumar Mahanta, 
Librarian, Jawahar Navodaya Vidyalaya, 
Nalbari, District-Nalbari, Assam. 

Applicants in OA No.280 of 2007(M.P.No. 124 of 2007) 

By Advocate Mr.K.K.Mahanta, Mr.R.Duarah, Mr.K.Konwar, 
Mr.M.Pathak, 

-Versus - 

The Union of India, 
Represented by the Commissioner and 
Secretary to the Ministry of Human Resource and 
Development, Government of India, Shastri Bhawan, 
R.P.Road New Delhi 

Commissioner, 
Navodaya Vidyalaya Samittee 
An Autonomous Organisation 
Of Ministry of Human Resource and 



]or 
	 ~A 

Development Government of India, 
Represented by its Commissioner, 
Navodaya Vidyalaya Samittee 
Kailash Colony, New Delhi -28 

3. Deputy commissioner, 
Navodaya Vidyalaya Samittee, 
Regional Office, 
Temple Road, Barik point, 
Shillong, Meghalaya, 
Pin.793003 

4,  The PrinciPal, 
Jawahar Navodaya Vidyalaya, 
Nalbari, District — Nalbari~ Assam 
Pin.781340 

5. Mr.R.Daniel Ratnakumar 
Principal, 
Jawahar Navodaya Vidyalaya, Nalbari, 
District — Nalbari, Assam Pin-781340 

(Respondents in All the cases) 

Mr.K.N.Choudhury, Mxs. R.S.Choudhury, Ms.M.Khound, for Respondent No.3 

(OA298 of 2007) 
(OA 279 of 2007) 
(OA 280 of 2007 & 

M.P.12412007) 

ORDER (ORAQ 

M.R. 	C: 

The Applicant Dr.Ashwin Kumar Mahanta, Physical Education Teacher of 

Jawahar Navodaya Vidyalaya was placed under suspension while continuing at 

Jawahar Navodaya Vidyalaya at Nalbari. His suspension is the subject matter of 

challenge before this Tribunal in O.A.No.279 of 2007. 

2. 	During pendency of the said Original Application No. 279 of 2007, the 

Applicant's wife Mrs. Babita Mahanta (a Librarian of Jawahar Navodaya 

Vidyalaya at Nalbari in the State of Assam) was transferred to Jawahar 

Navodaya Vidyalaya at West Kameng in Arunachal Pradesh. While transferring 

Mrs. B. Mahanta to JXV at Kameng in Arunachal Pradesh, the Headquarters' 

of her husband was asked to be shifted to Kameng. The said action against the 

husband and wife became the subject matter of O.A.No.280 of 27, 
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During pendency of both the cases, the suspension of the Applicant, 

Dr.A-K.Mahanta was revoked and, as such, the O.A. 279 of 2007 become 

infructuous. 

Instead of filing an Application in O.A. No.279 of 2007, wrongly a 

Petition (for withdrawal) was filed in O.A.No.280 of 2007: for which Misc. 

Petition No. 124 of 2007 has been filed to restore O.A. No.280 of 2007. 

While revoking the order of suspension, the Applicant Dr.A.KMahanta 

was asked to go and join at JNV/West Kameng/Arunachal Pradesh, for which 

the said Applicant filed O.A. No.298 of 2007. 

During the pendency of all the cases the Authority of J.N.V, who 

asked for posting of both husband and wife at J.N.V., West Kameng in 

Arunachal Pradesh, were asked to give posting (to both husband and wife) at 

a nearly place and, as it appears, the authority now have given posting to 

both the Applicants at JXV, Ri Bhoi in Meghalaya State. Apparently, the 

Authorities did not find a suitable vacancy in any nearby J. N.V. 

Since the authorities have, on reconsideration, given posting to 

both the Applicants, at JXV/ Re Bhoi/ Meghalaya; the Applicants have now 

expressed their desire to go and join at the new station. Applicant, 

Dr.Mahanta has disclosed, in writing, that he will go and report at the now 

Station on 14th January, 2008 i.e. after reopening of the school following to 

the current Winter Vacation. He has given in writing that he shall claim TA 

and other transfer benefits after joining new JXV. at Re Bhoi in Meghalaya. 

Mrs. R.S.Choudhury, learned counsel appearing for the JNV/Respondents, 

states (on receiving instructions) that, on joining the new Station, the TA and 

other transfer benefits claims of both the Applicants shall be settled in their 

favour. 
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In the aforesaid premises, Mr.K.K.Mahanta, learned counsel 

appearing for the Applicants did not want to press all the cases', any further. 

Ile Original Application Nos. 279 of 2007, Misc. Petition No.124 of 

2007 fded in O.A.No.280 of 2007 and O.A.No.298 of 2007 accordingly stands 

disposed of. 

USHIR 
	

(M.R.MOHANTY) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN 

LM 

I 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH AT GUWAHATI 

O-A ~  No.  6~~ ~~7 	07 

Dr. Ashwin Ktmar Mahanta 

—Petitioner 

- Vs - 

The Union of India and Ors. 

, ..Respondents 

LIST—MTE3 

30.03.05 	The applicant was posted in jNV ?  

Nalbari i.& the present station on/ 

transfer from jNV, Kalaigaon. 	 e--) 

23.08.07 	The respondent authority issued order 

patting the applicant under suspension 

on 	alleged 	ground of 	contemplated . , 

Denartmental 	Proceeding against 	the 

applicant. 

(Annexure-1, Page-jjz ~) 

26.08.07 	Non working day being a Sunday, but the 

(Sunday) 	respondent No.3 faxed the order dated 

23.B.07 to the principal of the jNV ~ 

Nalbari. 

Contd/-. . = 



Cential 

j~,,:txh 

27.8.07 The 	Principal 	issued 	letter 	handing 

over 	the 	order 	dated 23.8.07 -to 	the 

applicant 	and 	directed 	the 	applicant 

to handover the charges held by 	him. 

(Annexure-2, Page- A3 

28.8.07 The applicant filed representaVions 

to 	the 	principal 	seeking 	permission 

for 	station 	leave 	for 	taking 	legal 

advice 	and also requested the principal 

to inform him 	in detailed about 	the so 

called 	contemplated 	departmental 	pro- 

ceeding 	against the 	applicant. 

In 	pursuance 	to the said 	represent'=.~ -  

tions the 	principal 	forwarded 	the same. 

to 	the Deputy Commissioner, 	NVS, 	F.I.O. 

Shillong. 

(Annexure-3 (series), Page - ,  

30.8.07 The applicant 	submitted 	his 	represen- 

tition 	before the 	Commissioner, 	NVS, 

Head Office, 	New Delhi, 	stating 	inter - 

alia 	that 	there is a 	well 	planned 

con spiracy 	against 	the 	applicant 

hatchina in behest of the principal only 

to 	oust the applicant 	since 	he 	has 

detected 	various 	irregularities 	and 

illegalities 	in JNV, 	Nalbari. 

(Annexure-  4, Page- 33---qO ) 	- 

QZ? 
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Applicant filed representation before 

the Deputy Commissioner, through the 

Principal, AV, Nalbari, Assam'for his 

re- instatement. 

(Annexure- 3 (Series), Page 

18.9.07 	The Deputy Commissioner issued order 

transferring t he wife of applicant who 

is also working in jNV, Nalb~ri as 

Librarian to jNV, West Kameng, Arunachal 

Pradesh. Through the said order the 

authority also attached the applicant 

t--, .JP4V, West Kameng, Arunachal Pradesh. 

(Annexure-5, Page—Al 

22.09.07 	The Principal, jNV, Nalb ari issued 

orders whereby the relieved the wife of 

the applicant and the applicalt 

himself from the school, directing the 

wife of the applicant'to vacate the her 

official residence with immediate effect 

and also constituted a board for 

taking over the library charge 	from 

the wife of the applicant. 

(Annexure- 6 (series), Page-My 

03.10.07 	The applicant and his. wife submitted 

applications before the Deputy Commis- 

C-Dntd/-... 
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sioner requesting him to post the wife 

of the applicant anywhere in 	Assam~ 

hearest to Us home district 	Kokraj --  

har. 

(Annexure-7 (series), Page-34rya 

	

23.10.07 	The 	Hon'ble 	CAT 	passed 	an order 

directing the respondent to dispose of 

the 	representations 	filed by 	the 

petitioner within 15 days of receipt 

of the order, for revocation of the 

suspension o - der and directing the 

applioant 	to submit 	his 	joining 

report. 

AnneXU ~- e 	S r  Paga,  INIo. 15~ 

	

24.10.07 	The 	applicant submitted 	his joining 

report 	at his place of posting 	i.e.- 

Rs. 4 and 5. 
---------- 

	

25.10-07 	The 	applicant 	posted , the 	joining 

report 	to the respondent No. 3, 4 & 5 

through registered post with A/D which 

was duly received and acknowledged. - 

	

12.11.07 	The 	ppolicant again submitted 	his 

joining report to Respondent No. 4 & 5. 

	

13.11.07 	The petitioner again posted the 	join ---  

ing 	report through registered post to 

.Respondent No. 3,4 And 5. 

Contd/-. . = 



r3.11.2007 The respondent No. 3 issued 	an order 

bearing 	Memo 	No. 	F. 	No.NVS 

(SHR)/Pers/AKM/07/3660 dated 	13.11.07 

revokina the suspension order of the 

petitioner and postibg him at JNV, West 
r--------  ------ 
Kameng, Arunachal Pradesh. 

	

Annexure No. 9, Pa ' e 	66 g No-  6 

	

14.11.07 	The respondent No.4, issued an order 

'bearing Memo No. F.1-17/iNVOLBRY/2007 -  

OB/CONF/17-20 dated 14.11.2007 relieving 

-the petitionir from JNV, Nalbari ~ 

Assam. 

Annexure No.10, Page 

	

22.11.2007 	The petitioner received - one 	office 

Memorandum beiny No. F.2-7 PF/NVS 

(SHR)/Pers/ 3686 (b) dated 15.11.2007 

issued by the Deputy Commissioner, 

NVS r  Shillong which contains that 

considering the representations of the 

applicant and direction of Hon'ble CAT, 

and in view of SMS message of appli-

cant, the transfer of the petitioner is 

necessary. 

Annexure No. 11, Page No. 



22.11.07 	 The petitioner received an another 

office 	memorandum 	bearing 	No. 

F.2/AKM/`NVS 	( SHR)/Pers/371S 	dated 

19.11.07 containing' article of charges 

etc. asking the petitioner to 	show 

cause against the charges 	within 	io 

days. 

Annexure -- 12~ Page No. -b-9 

Contd/-, . ~ 
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^r ich 

SYNOPSIS 

This application has been filed by the petitioner 

challenging the order dated 13/11/07 issued by the Re-

spondent Authority, whereby the peitioner has been 

transferred to JNV, West Kameng, Arunachal Pradesh. The 

petitioner is currently serving as as Physical Educa-

tion Teacher in JNV, Nalbari, Assam. The petitioner was 

posted in present place of posting on 30/8/05 on trans -

fer and has just completed two years in the said sta-

tion. The petitioner is an outspoken honest and well 

principled person who always work with almost sincerety 

and dedication. During this two years of his stay in the 

present station the petitioner detected various irregO-

larities and illegalities taking place in the school 

with full knowledge and consent of the pricipal of the 

said school. When the petitioner started to object these 

irregularities and illegalities the principal and his 

other stafff, who always co-operate with the principal 

in his corrupt practice, started conspiring against the 

petitioner to sjt~__h~J~m fk!~mth SWb QALI 	__ 	_O_Q_1_ As a result the 

authority has put the petitioner under suspension order 

dated 23/8/07 on the alleged ground of contemplated 

departmental proceeding against him. But later on as per 

the order dated 23/10/07 Hon'ble Central Administrative 

Tribunal,petitioner's suspension order has already been 

revoked by the Respondent Authority though the petition-

er is still not allowed to join. Rather, on 13/11/07 and 

on 14/11/07, the Respondent authority issued orders 

posting the petitioner at JNV West Kameng, Arunachal 

Contd .... p/ 



Pradesh and relieving the petitioner from the JNV, 

Nalbari, Assam respecti vely on the same day ignoring all 

the representations filed by the petitioner. The office 

Memorandum issued by the Respondent Authority on 

15/11/07 and 19/11/07 are not clear in -fact. Further, 

the presence of the petitioner is essential to assist 

the fair departmental investigations which has already. 

been drawn by the respondent authority but the petition -

er is being denied..Hence this petition. 

Filed by 

4CLV~O  I  
Advocate 

Contd .... P/ 



BEFORE THE CENTRAL ADMINISTRATIVE-TRIBUNAL 

GAUHATI BENCH AT GUWAHATI 

n q F 	- 
0  a  A. No. 

Dr. Ashwin Kr. Mahanta 

—Petitioner 

- Vs 

The Union of India and Others 

Respondents 

IrN D E X 

S1. 	No. 
Lace 

1-19 
Body 	of the Petition 

 Affidavit- 

 Verification 

 Annexure -1 

- 2 Annexure  

 Annexurp -3 series 

 Annexure-  4 

-5 Annexure 9. 
! 	

-6 series  Annpxure 

 Annexure 77 	series 

 Annexure-  B 

 Annexure -9 

 Annexu re- 10 

 Annexure -111 

 Annexure - 12 

Contd/ - . - - 



CCU ~ , 4j 	4. 	17AA.;,P.A, 

Vol 
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BEFORE 0 	NTRAL ADMINISTRATIVE 

GAU--HATI BENCH AT GUWAHATI 

TRIBUNAL 

CL -f 4-  

'I C1 0  QI.A- NID..  ^  r  `2 	0 7 

1. Dr. Ashwin Kumar Mahanta 

son of Sri Subal Chandra Mahanta 

Teacher, Physical Education, 

Jawahar Navodaya Vidyalaya, 

Nalbari, District - Nalbari, Assam. 

.Applicant 

- Vs .-.- 

1. The Union of India 

Represented by the Commissioner and 

Secretary to the Ministry of Human 

Resource and Development, Government of 

India, Shastri Bhawan, R.P. Road, 

New Delhi. 

C 0 

N ,-Rv----, daya Vidyalaya Samittee 

An Autonomous Organisation 

of Ministry of Human Resource and 

Dovelopmen t Government if India, 

Represented by its Commissioner 

Navodaya Vidyalaya Samitlee, 

Kailash Colony, New Delhi- 2B. 

Contd/- . . . 



The Deputy Commissioner, 

Navadaya Vidyalaya Samittee, 

Regional Office, I 

Temple Road, Barik Point ~ 

Shiflong ~ Meghalaya.,,5 -4c/3o03 

The Principal, 

jawahar Navodaya Vidyalayap 

Nalhari, District 	Nalbarir Assam- 

Mr. R. Daniel Ratnakumar 

Principal, 

Jawahar Navodaya Vidyalaya, Nalbarip 

District 	Nalbari, Assam. 

0 

.—Respondents. 

DETAILS  OF-  APPLICATION 

ARTICULARS OF OEDERS  AGAINST  WHICAH T LH,  APPI * CAT H 1 —S —b 

l" MADE 

This application has been prsferred by the 

applicant against tha impugned orders bearing Memo No= 

NVS (SHR)/Pers/Akm/07/3660 dated 13th November, 2007 

issued by the Deputy Commissioner4 Navodaya Vidyallya 

Samittee, Shillong and order bearing Memo No. F, . V. 

17/jMV/(NLOR)10007-OSICONF/17-20 dated 101.200 7 ~ 

issued by the Principal, jNV, Nalbari, Assam. 

Contd/ - . . = 
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centi'! 

11MM 

2 ~ JURISDIgTION  OF THE TRIBLUJINIAL 

The applicant declares that the subject 	matter 

this of the application is within the jurisdiction Of 

Hon 5 ble Tribunal. 

3. 	Lipjitation t. at  jsi ~1 

The 	applicant declare that the application is 

within 	the !imitation prescribed under 	Section 	21 

of the Administrative Tribunal Act F  1985. 

4~ Facts of the Case  - 

a. The applicant is permanent resident of Kpkrajhar ?  

Assam and are bonafide citizen of India, by birth. As 

such the applicant is entitled to the rights and privi -

leges guaranteed under the Par, - III of the Constitu-

tion of India and other legal ,  rights granted by the 

various Actsq Rules, Statutes etc. framed thereunder, 

presently being inforce. 

That the applicant is currently serving as 

physical Education Teacher in jawshar Nav0daYa 	Vidya-- 

!aye QNV '  in - shoit), Nalbari. He 	was posted 	in 

Jawa0ar Navodaya Vidyalaya; Nalbari on 30.8.05 Oil 

transfer from MV, Kalaigaon and has just completed 2 

(two) years in the present station. 

Contd/ - . - - 
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!~-, ; 	.~ 	14 ~-, ~ 	, i -, , " 	--,-; 'I %, - 	"~ 11  . ~J 

CeDI ,  iAI 	P"; r". ~,.10 i i 

C. 	That 	after 	joining the 	iNV, 	Nalbari 	the 

applicant 	who 	is 	an honest 	sincere 	and 	dedicated 

employee 	of the school 	detected various 	irregulari- 

ties 	and 	illegalities taking 	place 	in 	the 	school 

wit4 	the 	full 	knowledge and 	consent 	of the 	princi - 

pal of the School y  some of those illegal acts 	were also  

Committed 	by 	the Principal 	himself. 	The 	applicant 

started objecting t hose 	illegal acts 	of the 	principai 

arid 	the 	other 	staffs, who assisted 	him 	to 	commit 

those illegal 	acts and 	thus the applicant 	became 	an 

eyesore 	to 	the 	Respondent No. 4 	& 	5 	and 	started 

conspiring 	against the applicant to oust him from 	the' 

ach3ol 	so that 	he could 	easily 	carry on his 	illegal 

activities. 	The 	Frincipal 	alongwith the 	night 	chowki .-  

dar of the 	school viz ~ Sri 	Kama! 	Deka 	allowed 	mass 

copying 	in the last Board 	examinations by 	collecting 

Rs 50/ - 	to Rs. 	100/ - 	per student 	which 	the applicant 

No.1 	strongly 	objec ted. Besides2 	the 	respondent 	No.4 

and 	5 	took 	away y 	the 	water purifies fitted 	in 	the 

dinning 	hall 	of the school meant for the students r 	to 

his 	residence and also took 	away 	the 	refrigerators ~ 

mixture r 	TA. 	Stand, 	Gas 	stove, 	Cylinder grinder 

etc.meant 	for the students, 	staffs 	Medical 	inspection 

Room 	and guests house which 	was also 	strongly 	con- 

demned and objeCtEd by the  applicant No. 	1. 	Further, . 
the 

respondent 	No.4 and 5 	purchased some below 	standard 

Contd/ -  
- - 
	j~_ 
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school Uniforms 	from a supplier 	for his personal 

gains 	which was also strongly objected by the appli - 

cant No. I as he was one of the members of 	the 

verification Committee for verification and acceptance 

of those uniforms and the respondent No. 4 and 5 was 

compelled to take 	an undertaking from the supplier 

to the effect that he would replace the goods if 

the uniforms quality deteriorates within a year and 

thus the respondent No. 4 and 5 developed an enemity 

towards the applicant and started instigating the 

teachers and other staffs of,the school as well as 

the students'against the applicant and started hatch-- 

ing conspiracy. Besides , the respondent No.4 and 5 

also started instigating the respondent No. 3 against 

the applicant for fuifiAmert of his illegal dysigns 

to remove the applicant Na.1 from the school malafide 

with a revengeful attitude. 

That as a result, on 23.0=07 the respondent 

NO.3 issued an order bearirg Memo No ~ F.2-44/07-NVS 

(SHR)/Pers/Putting the applicant under suspension with -

out any rhyme or reason con the alleged ground of 

contemplated 	Departmental proceeding 	against 	the 

applicant. in the said order it was also ordered 

that the applicant would not -leave the station without 

prior permission of the respondent No.3. 

Contd/ - . - - 
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A 	copy of 	the 	order 	dated 	23.8.07 	is 

annexed 	hereto 	and 	Aarked 	as 

Annexure - 1. 

That 	the 	said 	order was 	faxed 	by 	the 

cffice 	of the respondent 	No.3 	to the Respondent 	No,, 

, 4 	and 	5 	o n 2GAS7 	non working 	day 	being 	a 

Sunday) and the respondent No.4 issued 	a letter 	to the 

applicant No.! 	on 27.8.07 	vide letter 	bearing 	Memo 

No. 	F.1-17/JNV (WLBR)/2007 -O9/Conf/G5 directing 	him to 

Vandover 	the charpe. 

A 	copy 	of the letter 	dated 	27.8.07 	is 

annexed 	herewith 	and 	marked 	as 

Annexure -2. 

K 	That - being 	surprised 	by 	the 	suspension 

order 	as well as its consequential order date 	27.8.07 r  

the 	applicant 	submitted 	an application 	to 	the 	Re- 

spondent No. 	4 on 28.8,07 seeking permission for station 

Wave 	and 	another representation against 	the suspen- 

aicn 	order. The 	respondent No.4 	forwarded 	both the 

applications to the respondent 	NoW 	vide 	its 	letter 

dated 	28.8.07. But the respondent QoW neither 	permit ---  

ted 	the 	applicant to leave 	the 	station 	nor 	revoke d 

the suspension order and continued 	to remain 	silently.. 

Theapplicant also 	telephonically 	tried to talk 	with 

Contd/ - . . . 
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the 	respondent No.3 for permission of,dtation leave. 

But the respondent No.3 bluntly refused'to talk to the 

applicant. Finding no other way the "Ipplicant sent 

another representation on 6.9.07 to the respondent No. 

3 but in vain,. 

Copies 	of the representations 	dated 

28,8.07, forwarding letters dated 28.0 , 07 

and representation dated 6.9.07 are an-

nexed he, reto and marked as Annexures - 3 

(Series) ~ 

9 ~ 

	 That in the meantime the applicant No.1 a 1 so 

intimated the Commissioner, Navodaya Vidyalaya Samittee 

about the irregularities and illegalities doing on - in 

the 	sch Go! vide his letter dated 30.8.07. But till 

date 	no action has been taken against the respondent 

No. 4 and 5 in this regard. 

A copy of the representation dated 30.B.07 

is annexed hereto and marked as,  

Annexure - 4. 

h. 	That coming to learn about the said letter, 

the 	respondent No.4 and 5 became more furious 	and 

Contd/-. . . 
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again conspired against the applicant with the help 

of the night chowkidar of the school viz. Sri Khmal 

Deka, a temporary employee of the school. Consequent —  

ly , on 10.9.07 the said night chowkidar threatened 

the applicant with life without 	any 	provocation/ 

rhyme and reason. The applicant on that night itself 

informed the incidence 	to the Respondent No. 	3 

through 	SMS from his mobile phone 	requesting to 

take 	necessary actions. The exact words sent through 

the 'SMSI are as follows 	Respected Sir, Kama! Deka 

might Chowkidar has life threatened me and my family 

at 6.30 p.m.. We both inform to Principal. But he is 

MUM. Please do necessary action Dr. AKM, B. Mahanta 	

Aj 
10.9.07 at 20:21:38 

i., 	That on 11.9.07 the,iespondent 	No.3 	ac - 

corded permission to,the applicant to leave station 

for taking legal advice from 11.9.07 to '  21.9.07 and on 

22.9.07, the applicant resumed his duties when the 

respondent No. 4 & 5 served him a copy of the order -

dated 18.9.07 whEreby the respondent No. 3 has at --  

tached the applicant to MV, West Kameng, Arunachal 

Pradesh on the so -called request of the applicant and 

has also transferred his wife viz. Smt. Babita Mahanta, 

to MV, West Kameng, Arunachal Pradesh. 

Contd/-. . = 
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A, copy of the order dated 	18.9.07 i s 

annexed 	hereto 	and 	marked 	as 

Annexure -5. 

That it may be stated herein that the appi 0- 

cant never 	requested for his 	transfer 	and only 

intimated the respondent No.3 about the threatening 

given by the night chowkidar on 10.9.07 requesting for 

necessary actions. But , the respondent No.3 manipu- 

lating and misinterpreting the entire information 

given through the SMS, illegally and arbitrarily passed 

the impugned order. it is worth mentioned herein tha - '.-  

the respondent No.3 ought to have taken actions 

for 	safety 	of his staffs and oughi to have 	en --- - 2 

quirpd the matter and should have taken 	appropriate 

measures 	against the respondent No.4 and 5 as well 

as 	the night chowkidar. But instead, 	passed 	the 

impugned order attaching the applicant in jNV, West 

,Kameng, Arunachal Pradesh .. a very Hard-  Hard remote 

Area, and also transferred his wife to the same 

place on the alleged administrative gro und. 

k. 	That the respondent No. 4 and 5, inpursuance 

of the said order, issued other consequAtia' ! ordhis 

on 	22.9.07 vide its orders bearing Memo Nos. 	F-1- 

17/jAV (NLOR)/2007-06 honf/16 and F-2-6/JNV ALBA/2007- 

Contd/-.. . 
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OS/CONF/09 relieving the wife of the applicant direct-

ing 	her to vacate the official 	residence forthwith 

and further constituting a Board for taking over 

the full charges of the library vide order No. F.1 -  

17/JNV(NLBR)/2007-OB/CONF/09 dated 22.9.07 the respon-

dents also relieved the applicant vide relieving 

order No. F.1 - 17/JNV(NLBR)/200"/ -OB/CONF/II dated 

22.9.07. Not Yesting on this, the respondent No.4 & 5 

sealed the library without any justified reason. it 

may be stated herein that all the impugned orders have 

been served, in a sealed envelope together. 

K copy ol whe envelope along winh ~ Athe 

impugned 	orders dated 22.9.07 are an -- 

nexed 	hereto and marked as Annexure -6 

(seriesi. 

1. 	That the applicant on 3.10.07 	submitteT4 

representations before the respondent No.3 	for posting 

him in a place near to his 	home district - Kokraj - 

har. The respondent No.3 has disposed of the said 

representation vide an order dated 22.10.2007 direct-

ing the applicant to join his new place of post-

ing assigning reason that there is no vacant post in 

Assam to accommodate the applicant the applicant and 

his wife a place near to their native place. However, 

Contd/-. . . 
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the applicant and his 
---- - - - - - - - 

wife has not 	et joined 	their 

new place 	of posting. Further 	it Auld result 	seri - 

ous hardship to the petitioner if he 	is compelled 	to 

join at 	West Kameng, Arunachal Pradesh with 	his 	3 

years kid. 

Copies of representations dated 3.10.07 

and - letter dated 22.10.07 are annexed 

hereto as Annexure 7 

(series). 

M. 	 That being aggrievedy 'he petitioner pre - 

ferred 	two 	original applications 	being 	D.A. No. 

279/07 and D.A. No. 2BO/07 before this Honible 	Tribun- 

al and this Hon'ble Court vide a common order 	dated 

23.10.2007 was pleased to issue notice upon the respon-

dents. This Hon'ble Tribunal was also pleased to 

direct the respondents to dispose of the represent .a-

tion to be filed by the applicant within 15 days of 

receipt of the same, for revocation of the suspension 

order and was further pleased to direct the ippli-

cant to submit his joining report. 

A, copy of the order dated 	23.10.07 is 

annexed 	herewith 	and 	marked 	as 

Annexure - S. 

Contd/-. . . 
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n. 	That 	consequent to the 	aforesaid order 

dated 23.10.2007 the petitioner submitted 4 his joining 

report at his place'of posting i.e.JNVI Nalbari r  Assam 

on 24.10.20V. That the respondent No. 4 and 5 refuted 

to accept the same. The petitioner then posted the 

joining report 	to the respondent No. 3 p  4 and 	5 on 

25.10.2007 by Registered A.D. which was 	dully 	re- 

ceived and - acknowledged. 

41  

That 	on 12.11.2007 after reopening of 'the 

school 	due to puja vacation the petitioner 	again 

submitted 	his joining letter to Respondent No.4 and 

S. But this 	time also the Respondent Nc , ~ 4 and 	5 	
4_0 

refused to accept the same and so the petitioner sent 

the 	joining report again by registered post 	on 

13.11.07 to respondent Nos. 3 y  4 and 5. 

P. 	That 	on 13.11.2007 	the resp ondent No.3 

issued an order bearing Memo No. NVS (SHR) 

/Psrs/AKM/07/3660 revoking the suspension order of the 

petitioner and posting ' him at JNV West Kameng, 

Arunachal Pradesh. Consequent to the said order the 

respondent No.4 issued another order bearing Memo No~ 

F.1-17/JNV (NLBR)/200 7-08/17-20 dated 14.11.2007 reliv-

ing the petitioner from the JNV, Nalbari y  Assam. 

Contd/ - . . . 
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Copies of she 	aforesaid two 	orders 

dated 	13.1b.2007 and 	14.4.2007 are 

annexed hereto and marked as Annexure-

and 10 respentively. 

q- 	That 	although the petitioner 	has 	been 

purported by relived on the same day, the petitioner 

has not yet joined JNV, West Kameng, Arunachal Pra 

desh. As such there woold be no impediment ff the 

aforesaid orders dated 13.11.2007 and 14.11.2007 are 

stayed forthwith. - 

r. 	That, the applicant however 	preferred 	a 

petition for stay of the impugned orders dated 

13.11.2007 and 14.11.2007 being M.P. Nov 120.07 in O.A. 

No. 280/07. But as the suspension order was revoked, 

the applicant withdrew the original appiicaiion and as 

su ch the miscellaneous petitioner was also dis -

posed of vide an order dated 19.11.2007. 

S. 	That while preparing to file this petitionp 	the 

petitioner on 22.11.07 received one office memorandum 

being No. F.2 -7 PF/NVS(SHR)/Per5/36GG Cb) A dated 

15.11.2007 issued by the Deputy Commissioner m  NVS, 

Shillong, which inter-alia contains the following - 

"Now thereforep considering his representation 

and 	direction of Hon"ble CAT y  keeping in view SMS 

Contd/-... 
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message 	wherein threat to him and hip 	family 	was 

brought to the notice of the authorities Sri A. 

K-Mahanta stand attached to join. in JNV Nafra, West 

Kameng, Arunachal Pradesh. His wife has also been 

transferred with transfer grait bendit.so  that both 

could stay in peaceful environment. His shifting from 

jNV, Nalbari was necessitated as he may n 
I 
 ot interfere in 

the departmental investigations and evidences during 

the inquiry. His charge 'sheet is also charge sheet 

is also issued within 90 days from his suspension.'' 

A copy of the said Office Memorandum is 

annexed herewith and marked as 

AnneAure-11, 

That on the same said day i.e. 22.11.07 the 

petitioner received .  another office memorandum bearing 

No. F.2-7PFIAKM/NVS 1 SHR)/Pers/3716 dated 19.11.200 

containing article of charges etc. and asking the 

petitioners to show cause against those charges 

within 10 days. The petitioner is yet to respond to the 

said charges, for which same time as well as his 

presence 	is necessary at jNV Nalbari, Assam. 

A 	copy of the said 	order 	dated 

19.11.2007 	is annexed herewith 	and 

marked as Annexure - 12. 

Contd/-. . = 
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U. 	That in the date of issue of the aforesaid 

Annexure - 11 the charge sheet was not issued and that 

the petitioner was not under suspension. Further, too, 

reason 	shown in the said memo are 	also 	unfounded 

and unreasonable in as much as the petitioners in-

formed the authority about the threat, given to his 

life with a view to take ;ac. t i c; n agc~~ inst t he 

ployee of 	the MV only and not asking for transfer. 

Again for defe nding his interest in th e Departmental 

Proceeding, his 7  presence 	in MV Nalbiri, Assam is 

absolutely necessary and also that there is no 	ques- 

tion as well as scope to interfere with! , the 

enquiry/6vidence since all officials are involved with 

documents, which are already in the possession of the 

authoritym 

F -~.'E~  . .... 	" ,::!7  w-L  T P, 	o  !~1)  L . 	g.  v  j~  slt  O;V-"s s 

5. (i) 	 For that the actions of the respon- 

dents 	are highly illegal, unjust, unfair, mala-- 

fide, Pias, arbitrary and whimsical and as such not 

sustainable in law and hence the impugned order 

is liable to be quashed and/or set aside. 

ii~ 	For that the impugned orders by which 

the petitioner has been sought to be 	transferred 

and released from MV, Nalbari, Assam have been 

Contd/-. . . 
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passed malafide to oust the applicant from 	that 

school with revengeful attitude without any 

administrative exigency and as such not sustaina --  

ble in law and is liable to be quashed and/or 

set aside. The reasons shown in the subsequent 

order dated 15.11.200 7 are also arbitrary, 

UnfIDUnded and not sustainable in law. 

For that, tile impugned order has been 

passed mechanically without any application Of 

mind and hit by the doctrine of 'Malice in law y  

and 'malice in fact P  and the impugned order is 

not sustainible in law and is liable to be 

quashed and/or set aside. 

iv. 	For that in normal course, transfer of 

the -petitioner is not due and the impugned orde -i,-  

which tantamount transfer of the petitioners 	from 

JNV, Nalbari to JNV West Kameng is highly prejudi ---  

cial of the petitioner and the background of the 

order is clearly indicates that it is punitive 

in nature and not passed in public interest but 

harass the petitioney. 

For that in view of the fact that the 

respondent authority has already drawn 	a 	de-- 
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partmental proceeding against the 	petitioner on 

some allegation pertaining to jNV Nalbari, JNV 

Kalaigaon, Darrang, JNV Akhimpur, Assam, the 

presence of the petitioner at jNV Nalbari, Assam 

is essential for a fair enquiry of the proceeding 

and he Would. not be transferred out from JNV, 

Nalbari, Assam. 

For that the action of the respondent 

is crystal clear example, of calourable exercise 

of power and administrative discretion and as such 

not sustainable in law. 

For that in any view of the matter the 

impugned orders are not sustainable in law 	and 

are liable to be quashed and/or set aside. 

DETAILS OF REMEDIES EXHAUSTED  - 

It is stated that there is no other 	remedy 

under any rule and this Hon'ble 	Tribunal is the 

only remedy. 

tIATTER NOT PENDING WITH  ANY COURT 

The applicant declares that there is no,, 

case pending 	before any other Court/Tribunal. 

'IN- 

Contd/-. . . 
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8. RELIEF_SOUaHT FOOM 

In the facts and circumstances of the case the 

applicant prays for the following relief(s); -  

8.1 	The 	impugned orders 	dated 13.11.07 

(Annexure-9) and 14.11.2007 (Annexure - 10) 

and the order dated 15.11.2007 (Annexure - 11) 

be quashed and/or set aside. 

8.2 	Such further and other order (s) May 

be 	deemed fit'and proper for the ends of 

justice may also be passed. 

9. INTERIM 

in the facts and circumstances of the case, the 

applicants prays for an interim order 	staying the 

operation of the impugned 	orders dated 13.11.07 	(AnneX7 

ure-9) issued 	by the 	respondent 	No. 3 as well as 

the 	release letter dated 	14.11.2007 	(Annexure -10) 

issued 	by the respondent No. 4. and the 	order dated 

15AC.2007 (Annexure - 11) 	till 	the disoosal 	of this 

petition. 

'Contd/-... 
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In the event of the application being 	sent 

by registered 	post the application has been filed 

through 	lawyer. 	 . 	I 

PARTICULARS OF  POSTAL  ORDER 

!.P.O. No. 
	 b'6 , g-4 6( 13 9  ~ Y 

Date of issue 

Issued from 
	

P, 0 

Payable at 
	

6 )-7, 

1 
LIST OF  ENCLOSURES - 

As per index. 
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AFF1  DAV i T 

I, Dr. Ashwin Kumar Mahanta, son of Sri Subal 

Chandra Mahanta, aged about 32 years, by Profession 

Teacher, Physical Education, jawahar Navodaya Vidyalaya, 

Nalbari, in the district of Nalbari, Assam, do hereby 

solemnly affirm and declare as follows 

That i am the Applicant in the instant case 

and as such 1 am fully acquinted with the facts and 

circumstances of the case, . 

2= 	That the statement made in 	this affidavit 

and in the accompanying Petition in paragraphs 

Y' '6; 1 
 

true to my knowledge, 

those made in paragraphs in this accompanying petition 

in paragraphs .1 - are 

true to my 	information derives from the records which 

1 believe to be true and the rest are my humble submis --  

sions before this Hon'ble Court. 

	

And Isign this affidavit,on this 	th day of 

November, 2007 at Guwahati. 

identified by 

Adv>SIA Clerk 	 -y- 	6~ U 61. P~ 

Contd/-. . . 
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VERIFICUTON.  

i, Dr. 	Ashwin Kumar Mahanta, son of Sri 	Subal 

Chandra Mahianta, 	aged about 32 years, by profession 

Teacher, Physical Education, jawahar Navoclaya Vidyalaya, 

Nalbari, in the district 	of 	Nalbari, Assam, do hereby 

solemnly affirm 	and verify that the 'statements made in 

paragraphs 1 	to 	12 are true to the best of my 	knowk. 

edge, 	belief and 	information. 

And 	1 	Put my hands unto 	this verification 	on 

this 	day ZRGth of NovembEr, 2007 at Guwahati, 

Signature 

Contd/-. . ~ 
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PET. ,  
Where as a disciplinary proceeding against Dr. AX. Milhanta, 

1 JNV.Nalbaf i (,~Sswrl) is contemp1bleu. 

rs conf6ired U)"  Now tilcrefore, the undersipied, in exercise of file p6we 

sc; 	(i n, Control and 
of uli-jule ' Rule 10 of the Central Civil Services (Cla- - iF'ca  9 
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it 	is Rpher ordered file,( durivg 	l ie  lwrj()tl fluff this nrdef shall 

remaiWill force tlic.1;'adquarters of. -  Dr, A K. Ivi:u'lulfa –I'Fl : , JNV jin 	ar 

shall he file 	sanic 	JN V ;.e Naft.;%r1i(Assum) III d 
file qaid 	Dr. Mithallta 	Sh'i'll 

not leave (Ile l jqrs. 	without nbutinine file prio penli.sSioli of the undersi 
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JawaharNavodaya Vidyafitya:: 0anekychi: 9Va 6afi-Dia 
tUndeir,Ministry of HRD, Department of Secondary and Higher Education, Government of lhdial 

ASSAM 

N 0.1~ F. V- I 7/J N V(W L B R)/2 0 0 7 -o a/ LA-wc 0!~ 	 DATED:'27.08.2007 

To 
Dr A.K.Mahanta 
TGT/Ph ,,si ~-Al Education Teacher 

/agwahar Nav 'odaya Vidyalaya 
Nalbari,'Assam. 

Sub: - Handing over of Order No.F.2-44/07-NVS(SHRYPers/ dated 2108.2007. 

Sir, 

1. Enclosed herewith the' Order No.F.2-44/07 -NVS(SHR) J 
~d Pers dated. the -23 . August, ~ 2007 of the Regional 

Of fice of the Navodaya Vidyalaya, Samiti at Shillong 
receiVed by. th 

' 
is oftice through FAX for your 

immediate necessary action. 

Hence,- you are hereby directed to hancover all the 
charges he .1d by you i~nl  r/c. Games and Spo-rts Sto.res 
to Sri S.S.Shuvam, Store, Keeper with immediate 
effect and the Store Keeper will han,dover the, said 
store: to' the PET [F] on her joining after availing 
the leave... 

Yours if aithf ull .- 

[R. Daniel! Retnakumar] 
cipal PRINCIPAL 

J.&VAALBAM, 
copy ~to:- 	 Ufa 

ASUAN~q 

The Deputy C ~bmmissioner, NVS, Shillong for inf. Pl- 
The Peputy 8-bmmissioner-Cum-Chairman[VMC), Nalbari 

for information -1. 
Sri I—S.Shuvam, Store Keeper for compliance.. 
ThePersonal File of the incumbent for records. 
Office Copy. 

PRINCIPAL 



ANNEXURE- 3 (Series) 

7o 

The Principal 

Jawa .par NaVodaya Vidyalaya ,, Nalbari (Assam) 

Subject: 	 Suspension Order. 

Dated: 	,28th August, 07. 

Respected Sir, 

~
As yqu.banded over a Suspension Order vide letter 

No.F. 1-17/JNV ,(NALB)/2007 - OB/CONF/05 dated 27/08/07 

!Which is injustice and malAfide 

Which is without prior intimation lXnd so 
cause. 

Which is without giving'chance/time to'defend 

Which is mentally harashmen in the part of 
my sincere service. 

So, in the above circumstances I would like to 
know from you 'what is the disciplinary proceeding 

contemplated against me and for which reason I hav e been 
handed over a suspension orde :r as earlier as possible. 

Thanking you. 

Yours flai thfu 11 y 

Sd/ -  Illegible 

28/0 8/07 
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ANNEXURE-3 

To. 

The Pri~ncipal 

Jawaha ,r,Navodaya Vidyalaya,-Nalbari (Assam) 

Subject: 	Regarding Station leave. 

Dated: , 	28th August, 07.. 

Respected Sir, 

As yoti handed over a Suspension order vide letter 

No.F.1-17/JNU (NACS)/2007-08/CONF/05 dated 27/05/07; 

which is injustice and malafide without prior intimation 

and socause. Since, I have been rendering my sincere 

service to the ~samiti retaining my Quality and result, 
I 	j 	~ 

the said order astonished me. 

Hence,',I would like to go to Guwaha'  ti to take soine 

legal advice-So, kind sir allow me for the said. j need 

tember D/h, 0 -7- station leave from 29th August to Ist Sep 

Thankil,R ~ g you. 

NI  

f  it'hfully a 

Sd/ -  Illegible 

Dr. A.K. Mahanta 

TGT~ (Phy. Ed.) .  

J.N.V. - Nalbari (Assam) 

'
ta'
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jawahar Navodaya WOW:' Banekuchi:- Nalbarl Dist 

fider,MinistrY of HRD, Department of Secq
~dary and Higher Education, Government of India] 

AS SAM 1781 3401 
f 

Dated: 28.082007 

471 ItAl iNWRR112007-081PP- 

To 	The Deputy Commissioner 
Navodaya VidyalaYa Sami tl,  
Regional Office- Shillong. 

Sub:. Forwarding of,application - 
Reg. 

Sir, 	
lication submitted by Dr. A.K.Mahanta 

Please find enclosed herewith an app 

TGT I 
PET in respect of the suspension order issued Vide 

NVS, RO Letter 

No. F.2-44/07-NVS (SHR) / Pers/ Dated 
Dd August, 2007. 

The application in 
orig inal is forwarded herewith for your I 

observation 

please. 

Yours faithfully 

tR.D.Ret6akumarl 
PRINCIPAL 

PRINCP& 
J-N-Y., NALURI 
4oRepare l  

Enclosed:- As stated above. 	 ASSAM "q 

C4 	d.k. 

7-t1f (P 	z~ XJ-Pev 



Jawahar Navodaya Vidyalaya:: Banokuchl:: Nalbarl Dist 
ler Ministry.of HRD, Department of Secondary and Higher 'Education, Government of India] 

ASSAM V81 3401 

No ~!`A-171JNV (NLBR)/2007-OB/ -G 	 Datedij 28.08.2007 

TO 
The Deputy dommissioner 
Navodaya Vidyalaya Samiti, 
Regional Office- Shillong. 

Sub:- Forwarding of application - Reg. 

Sir, 
Please,firl 

' d 
enclosed herewith 4he Station .Leave permission submitted by 

Dr. AX.Mahanta TGT/ PET from 29TH  August,2007 to I st September, 2007. 

The application in original is forwarded herewith for your observation 
please. 

Yours faithfully 

JR.D. Retnakumar] 
PRINCIPAL 

PPjNrjPk 1 4 
i.N.V., KALBM 

ASSAM *TM Elclosed: - As stated above. 
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ANNtXURL-f,3 (IV) 

To..; 

The Deputy Commissioner THrough Principal, J.N.V. 

Nalba-i, - Assam. 

N.. V. S. Regionaft Office (Shillong Region) 

Nougr-im Hills, Naar Civil Hospital 

Shillong (Meghalaya) 

Subject: 	Regarding reinstate of my service. 

Dated: 	6th Sept., 07, J.N.V. Nalbari (Assam) 

Respected Sir, 

Most respectfully & truely I Dr. A.K. Mahanta 
would like t 10 state you that on 28th August, 2007, . I 

prayed regarding ~ my , station leave to ta ke 'legal advice 

and the reavo 
I  ni  Of MY sudden Suspension order. But, still, 

I am not receivin 9 any information from your kind self 
(10 days over). the said 

I 
applications 'has been routed 

qe' 
I out from the' ,  Principal J.N.V. Nalbarion 28th Augyst_0 7 

by vide letter No.F.1-17/JNV(NLBR)/ ~007- 08/06 i& 07. 
Again, I have.sent the xerox copy of teh said applica-

tion5. Through."speed post" on 30/08/07 (B 
- 
ecause, R. O's 

Fac,and telephone No. was not working) 

Respected Sir, I am a sincere-staff of N.V.'S-; I 

render my sincere service to the Samiti Since the. eyar 

2001. But, I amin gerat suppressed even you obtain me 
from my fundamental-right by yourada' mant behaviour. 

ULM UWPI 

AdVOCStO 

Contd .... p/ 



So. kind Sir, once again I am praying your Ihonour 
I to reinstate me in my service to give me relief and 

Utilize mef for organising the cluster & Regional ;Sports -

mect which:is my prime duty a grand success. (Because, I 

personally:requestediMr. V.V. Reddy Asstt. Com . Sir to. 

select the ~,J.N.V. Nalbari as Vence for teh said Sport 

mect.07) 

Your.'d early necessary action in this regard is 

highly solicited. 

Thank,li,ng you., 

Yours . faithfully 

Sd/ -- Illegible 
	 a 

6tht6pt.2007 

De. AA., Mahanta 

TGT (Phy. Ed.) 

J.N.V:,Nalbari-(Assam) 
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ANNEXURE-4. 

To_ 

The Hon'ble Commissioner 

Navodiiya Vidyalaya Samiti, Head Office, New Delhi., 

(Kaila5h Colony) 

SubJect: 	Prayer for justice. 

Dated 	30th August, 07 Nalbari (Assam) 

Respected Sir, 

Most respectfully and truly I would like to :state 

you that on 127th August, 07, 1 got su5pension orde ~, f rom 

ny Principal Mr. D. Tatna Kumar, I astonished my weceiv 

ing the sudden Order which was without prior intimation 

and so cause. 

Respected Sir, It is a complete malafide, fabri-

cated, total conspiracy and planning on my sincere 

service. AsJ have been rendering my sincere service 

since 2001 and during my service I always tried to 

astablishod'the truth for better tomorrow. By which I 

have been tortured/harassed/5 times transferred by au-

thority/ever attacked by the instigated students; which 

is well know to you. As I am in truth, that's why in 

every occasion by grace of god I got success for estab-

lishing the truth. Of course it was late. 

Last ~iaar, before joining of Mr. Retna Kumai - , 

Principal of this school, the Vidyalaya was in worse 

condition. No, teachers were interested to manager the 

tuation. Myself and Retna Kumar (Principal) tried to 

Contd .... P/ 



54  

manage the - school. Even, he has issued several memo to 

#ie teachers for their each (not supporting the au,'thori - 

The said memo's were kept in their personal file. 

Somehow. we manage the situation. But, in my name prin 

paljs taking advantage and pradually molest the 

school's environment and management for his own benefit 

and gain. Then I understood his motive and set aside 

myself. even, he tried to motivate me by giving differ-

ant chances. 

HOW. MR . PATNAKUMAR, PRINCIPAL, MISMANAGE THE VIDALAYA 

FOR HIS PERSONAL BENEFIT: 

In cost board Exam, Principal initiated a mass 

copying with the help of D Group and answer written by 

the teaching, staff, Mr. Kamal Deka, night Cho,wkider 

collected Rs.50/7 to Rs.100/- per students to hand over 

-the -  written copy from the physics Laboratory ,  whi h is 

-nearest to the exam room where teachers were engaged to 

write the answer. 

Last  yeartwo ~W 14  ater Purifier "AQUA GUARD" had 

purchased foe the students- It was happened due to 

request by me to Hon'ble Deputy Commissioner, Mr. D. 

'Hazarika. And I personally took the initiative to fitted 

the said in the-  Dinning Hall. But over Principal took 

the said "AQUA GUARD" to his own Quarter for his two son. 

and wife by depriving 250 students along with staff. 

Vidalaya's ' FREEZE, GRINDER MIXI, T.V. Stand along 

with gas stove, cylinder, quest-house items and lob move 

unauthorisedly kept in his quarter by depriving the ,  

Contd..-..p/ 
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facility given to the Students, Staff, M.I.Room and 

Guast. 

4. 	Catering Assistant, Mr. Santosh Bora with the help 

of Mass I/C..Sold.huge amount of1broken rice without any 

information. An enquiry committee 
, 
was formed (by the 

Principal) where I,was the member of that Committee and 

we placed the report along with' the poi,Ms I l ecom- 

In the Recommendation Committee recommend to 

deposit the amount received by selling the Broken. rice 

to the Office but it was not deposited till now. There 

was no account on it. Principal is taking the money and 

blackmail the Cata ~ iqq Asstt. by that letter and taking 

advantage from him. 

In the mess, mismanagement is going on alongwith 

not distributing the food times equally to the Students. 

Principal is mum on the matter. 

In purchasing of Uniform, he is taking interest to 

deprive the !Poor students by giving low quality. But he 

failed because, I was the members of verifying Commit-

too. 

In my initiation R.O. has given an opportunity to 

organise clutter and Regional Sports meet along with 

National Coaching camp to this Vidyalaya for the first 

time ever, since establishment of this School. But, 

Principal is:playing a negative role.and inst,igatinb the 

parents that it would hamper the teaching of the V. iday-

laya. So, targeted me for my initiation. 



	

a. - 	Principal has given more advantage to the most 

indiscipline students for which this Vidayalaya has been 

facing trouble. Now he is instigating the said students 

against .me'(only 5 student of Class X). 

- Principal is not taking any action against the 

teachers who indulged in different activities. Their 

personal file could give you details. Now, he is insti-

gating the: ~~ said ~ teachers to give wrong statements 

against me. 

I Lakhs mismanagement done Last year move than Rs. 

by M.850 Committee. The details kept by Principal in 

hidden record. 

He engaged Mr—Promod Singh, Arvind Kumar Kairect 

Zolal, Mrsw'  M. Chd , tia, Vidayalaya Night Chowkider, 

Driver and some P.T.C. members (one has' Criminal Reg-

ister case in Nalbari Thana) to instigate the students 

to give wrong statements . again§t me to the Officer or 

any body whoever come to find out the facts. 

He has been threatening the Poor students/parents 

by forcefully taking the Court affidavit. 

He is always deprive the lea dership Quality of the 
Students. 

He developed a groupism among the st;ff and de- 

stroying the . whatsoever of us. 

I 



f 

By hook and crook he wants my removal from his 

Vidayalaya for his staff style. ,Auto.cratic, undemocratic 

—management which is only for his benefit and result etc. 

Much more to say ........ 

In the-above circumstances, I fervently pray your 

honour to understand the situation which is a conspiracy 

and planning against me and give me Justice to f ind. out 

the truth f or better 
I 

tomorrow. I would like to add ~ more 

here that said Principal is taking.the Support of Mr. 

Deepak Deka, a pa rent and forcefully member of P.T.C. 

who himself is criminal cum contractor cum political 

leader (self style) (He has register case in his name in 

~ Nalbari Thana). He is frequently visited the Principal 

even in night 11 p.m. and making this School a battle 

field of criminals for his personal benefit but not for 

the welfare of the Vidayalaya.. much more to say but it 

was not happened so. 

Therefore, your early necessary action is highly 

solicited. 

Yours faithfully, 

Sd/ Illegible 

Dr. A.K- Mahanata) 

T4T (Phy.Ed) 

J.M 1.- V. Nalbaft, Assam. 

Copy to: 

Deputy Commissioner,. 1,,, Shillong Region for information 

Please. 

Contd .... P/ 
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Dated: 	07'; 

-F.2,,.-j/PF/NVS(SM)1PCr6/ 

pffr, jNv N~bafi has been 'phwad under WhereK Dr. A.Y— Mahanta. 	1. 1 
si2663,dated P/WT 

suspenslot,  vide this OfFMC 1CW 
na.2-44/NVS(SMR)/PC f  

"InessaSe thMgh SMS on:10/9/07 to th~ 
Wherm. Dr. AX Mahanta sent 

undetsigned a0A0tbc Clustu'/cast'a"'Weby tbmtflwe
-W"Ahf6dttO h6 Ufo 'wj  

bis.fsmily in JNV. N49mri- 

. I . 1, 1 
considering his requdst Dr.  A.Y1  M&hRntal PF-T  (U!S)  Now, ftrdOiv- 

Mahat* Libj&rjan, JNV, Nalbari is 
anadved to JNV,. W. K=009- lii,$  wife Mrs ' B- 

also hereby tusftTOd to JNV,  W- Kameng On 
administrative ground so that the 

family may "Y towdba- 

They are entitled fix TTAfrA/DA benefits 83  Per NVS.  rulOs- 
a 

(M.L. MAkWU 
DEpUTy CONOUSSIONFIF 

to, i Dr. AX IMal~ 

PET(TJ/S)i 
Mrs. B. Mahanta, 
Libm-lan, 
INV, Na~bari- 

copy to 

Tho principal JWV, Nalbailarelieve'the concerned-Persons.immediate,ly. 
Thd principal JNV. W.  Kgjoo~p~ith request toi submit repoW 

to be Ud*  

&Awoca" 
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~"-'JAWAKAR 	VIDYALAM ~ 	
To, 	

akvl I I U 	-2 2, ~ C" "S 

S -t -i avq-u JWQTJ 

M.- - 'T'Tlft'(3Tff4) fkq- t169 4%0 
(Ministryof Human Resource Developme 
Govt. of India, Deptt. of Education) 
Banekuchi 

:: 
bist.- Nalbari Pin-781 340 (A 

%9 03624-240332 :: Fax No.- 03624-240332 
e-mail -jnvnalbarigsify.com  

GeV, 
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jawafiay"Wavodiya Vidyafaya:: (Banekychi: i 416ari Dj~t 
EUnder Ministry of HRO, Department of Secondary and Higher Education, Government of India] 

ASSAM 

No F.Z-6/.JNV(NLBR)/2007 -0B/C0NF/ 08 	OATED : 22 o9.zL3d7 

Consequent upon of the NVS, Regional Office, Shillong vide Office Order 
No, F.2-7/PF/NVS(SHR)/Pers/ dated the 18th  September, 2007 (copy enclosed], 
Mrs B.M.ahanta TGT/Librarian is transferred and posted at JNV, West Kemeng On 
administrative ground. 

- Mrs B.Mahanta TGT/Librarian. is, hereby, relieved of her duties on the ~,N 
of the;,22nd September, 2007 with a direction to Join her new place of posting with 
immediate effect. Her Last Pay Certificate will be dispatched by post in du e 
course of time. 

She is entitled for TTArrA/DA benefits as per NVS rules. 

[R.Daniel Retnakuma l r] 
Principal 

PRIKIDUPAL 
'.N.V., NALBAM COPY  to:- 

The Deputy Commissioner, NVS, Shillong Region for inf. Please. 
The DC-Cum-Chairman [VMC1, Nalbari for inf. Please 
The Principal, JNV, West Kemehg with a request that,her Service Bo6k 
and other service records will be dispatched in due course of time. 

,4/'Mrs B.Mahanta, TGT/Librarian for strict compliance. 
,5. Office Copy. 

JAV., NALBARI 
Assarn i 

W,itied to 



-1  

C ~~ - 

A wR 
yawafiar%avodaya Vidya&ya:: (Banekucfii: %affiaTi Diyt 
rUnder Ministry of HRD, Department of Secondary and Higher Education, Government of India) 

ASSAM 

No F. I -I 7/.JNV(NLOR)/ZO07'08/ CONF/I I 	DATED : 22-09- 2007  

OFFICE ORDER 

In pur 
I 
 suance of the NVS, Regional Office, Shillong vide Office Order No. 

F.2-7/PF/NVS(SHR)/P̀ ers/ dated the 180,  September, 2007 [copy enclosed], Dr 
AX.Mahanta TGT/PET[M] under suspension is, hereby, attached to JNV, West 
Kemeng with immediate effect. 

Now, therefore, the, ~~said Dr A.K.Mahanta, PET [U/S] is, hereby, relieved 
(~'k 

from this establishment on the FN of the 22nd September, 2007 with a direction to 
report to The ,Principal, JNV, West Kemeng with immediate effect. 

He is eligible for the TAJDA asper NVS rules. 

~ k _--- 

COPY  to:- 

jR.Daniel Retnakumarj 

AkjM L 1:  
JXV., NALEAR-1 

A-,p- 

The Deputy Commissioner, NVS, Shillong Region for inf. Please. 
The DC-Cum-Chairman [V.MC], Nalbari for inf. Please. 
The Principal, JNV, West Kemeng for inf. and n/a please. 

4.. Dr A.K.Mahanta, PET [U/Sl'for immediate compliance. 
5. Office Copy. 	 1\ 

v Pir- -b 

 

PRINCIPAL 
PRINCIPAL 

J.N.V., NALBARI 
Assam 

C*rgtw to be true C-01 

A&SC810 0 
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4. 

ya&ya :: (Banek4chi : Xaffiari 'Dist 
APAUMIJM22-11% 	jawafiar%avodaya Vid 	Higher EdUcation, Government of India] 

EUnder Ministry of HRD, Department of Secondary.and 
MSAM 

DATED : 
22.(:19.2007 

M3 F.1-17/&JNV(NLE3R)/2007-E3B/CCNF/10 

OFFICE,  OR-DER 

Consequent upon the transfer and posting of Srn,t. B.Mahant 
TGT/Librarian to JNV, West Kemeng with immediate effect vide NVS, Regional 

'ated the"18th 
office, 1 

Shillong office Order No. F.2-7/PF/NVS(SHR)/Pers/ d 
September, 2007. and ,  her subsequent relieving from this establishment vide 
Office Order No F.1-17/JNV(NLBR)/2007-08/CONF/08 dated 22.09.07, she is 
directed to vacate the , official residence allotted to her in this establishment with 
immediate effect enabling this office to allot the said quarter to next official of) 

seniority. 

[R.Daniel Retnakurnar] 
Principal 

PRINCIPA 
INN., NALUARI 

Copyt 

1. The Deputy Commissioner, NVS, Shillong Region for inf. Please. 
2 The D .C-Cum-Chairman [VMC], Nalbari for inf. Please. 

,3.%kt, B.M.ahanta, TGT/Librarian for strict compliance. 
4. Office Copy. 

PRINCIPAL 
PRINCiPAL 

J.N.V., NALBAR11 
Assam 

Cooled to be true COP,  

&dvocs" 
	

I 	 - 

I 

11 



U 
E6- 

  

ARM% KW13_A'% 	yawaharWavodaya Vidyafaya:: Banekuchi: Waaari (Dist 
dJnder Ministry of HRD, Department of Secondary and Higher Education, 6ovemment of India] 

!'9~j  ASSAM 

i 

No F.1-173/,JNV(NLBR)/2007-08/CONF/C39 	DATED: 22.09.2007 

OFFICE  ORDER 

Consequent upon the transfer and ~posting of Snat.$.Mahanta TGT/Librarian to JNV, 
West Kemeng with Immediate effect vide NVS, Regional Office, Shillong Office Order No. F.2- 
7/PFINVS(SHR)/Perst dated the 180,  September, 2007 and her subsequent relieving from this 
establishment vide Office Order No F.1-17/JNV(NLBR)/200 ,7-08/CONF/08 dated ~F~-01  a 
board Is, hereby, constituted to take over the full charges of the Library with the officials as 
under:- 

Sri K.Zalal, PGT!English Presiding Officer 
Sri PX.Sinah PGT/Hind! Member 
Sri S.S.Shubham, S/Keeper Member 
Smt M.M.Roy, TGT/Music Member 
Smt D.Deka, TGT/Hindi Member 

The 'board will check and verily ~ the ground stock with. the ledger stock and 
discrepancies, if any, are found, a report to be submitted to this office for further necessary 
action at this end. On taking over of the Library charges, the Library is to be sealed and hande" 
over to the Librarian whoever is going to join the institution against the vacant post. The 
necessary haiidlng/taking over of charges to be completed latest by 1700 hours on the 22nd 
.September, 2007 enabling the relieved official to join her new place of posting !at her earliest. 

[R.Daniel Retnakumar] 
Princ al 

P 
 Ci~ 
RIN ;J'L 

CORY tO:- 	
INN., NAI_F3,Ad%1 

The Deputy Commissioner, NVS, Shillong Region for inf. Please. 
The DC-Cum-Chairman [VMCj, Nalbari for inf. Please. 

B.Mahanta, TGT/Libradan fo r stdot compliance & necessary coordination with 
the board members. 
Officials concerned wftht a direct ,'.".. that discrepancies, if any, are found in future, 
they will be held responsible for the consequences there-of. 
Office Copy. 	I 	 11_1~ . 

J.N.V., WALE'sAK )  

cenified to be true coo', 
	 -Asssm 
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ANNEXURE - 7 (Series) 

To, 

The Hon'ble Deputy Commissioner, 

Navodaya Vidayalaya Samiti, 

Regional office (RO),Shillong. 

Sub: Regarding Head Quarter Attachment. 

Dated: 3rd September, 2007. 

Respected Sir, 	0' 

With due respect and humble submission, X would 

like to state you that I Dr. A.K. Mahanta, TGT (Phy. Ed) 

got you 
: 
r Order F. 2 .27/PF/NVS(SHR)/Prs dated 18th 

September, 2007 on 24th September, 2007 where I have 

been attached with my wife to J.N.V. West Kament. But 

sir West Kamenng is far away from my home District 

(Kokrajahat) and previous J.N.V. Nalbari Where .... my 

invan,~bry and house hall items were kept and it will be 

the place where we will find difficult to look after my 

old parents and study of my Sen "Abhinav'. 

So, kind sir, do necessary steps sybpathetically 

so, that my wife could be posted in Near by J.V.V. of 

Assam which is nearest to my home district Kokrajhar. 

Thanking You, 

Yours 

faithfully 

Sd/ Illegible 

(Dr. A.K ~ Mahanta) TGT (Phy.ED) 

J.N.V. Nalbari, Assam. 

certified W be tM Cc" Contd .... p/ 
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ANNEXURE - 7 (0 
To.: 

The Hon'ble Deputy Commissioner, 

Regional.Office (RO),Shillong. 

Navodaya Vidayalaya Samiti, 

'
Sub. Regarding Transfer order. 

Dated: 3rd September, 2007. 

Respected Sir, 

With due respect and humble submission, I would 

like to"stAte that I Mrs. B. Mahanta, TGT (Leb) got my 

transfer Order F. 2-7/PF/NVS(SHR)/Prs dated 18th Septem -
ber, 2007 on 24th September, 2007 where I have been 

transferred to J.N.V. Kameng along with my husband Dr. 

A.K. Mahanta (attached). But Sir, JNV Kameng is far away 

from my home district and previous posting area JNV 

nalbari where all my inventory and hosue hold items were 

kept and it will be the place where we willfind diffi -

cult to llok after my old parents in law (who are suf-

feri.nq from heart and having pace maker) and the study 

of small son. 

Sir, do necessary steps sympathet 
; ically 

that we could be posted in near by JNV of Assam w ich is 

n earest to my home district Kokrajhar. 

Thanking you. 

Yours faithfully 

Sd/'Xllegible 

(8. ~ Mahanta) 

TGT (Liberian) 

J.N.V. Nalbari, Assam. 
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ja~vahar Wavodaya Vidyafaya :: cBanekuchi :: Naffiari (District 
[Under Ministry of HRD, Department of Secondary a nd Higher Education, Government of India] 

ASSAM [781 3401. 
0 	0 

No F.17/JNVNLBR/2006-07/Conf/ 14 	Dated: 22.10.20 ,07 

To 
Mr A.K.Mahanta 
S/0 Subal Chandra Mahanta 
Ward No 10, Near T.V.R.0 
P.O.Kokraihar 
Kokrajhar District [7833701 

SUB:- Forwarding of official letters  —  Re-q. 

Sir, 

Enclosed herewith two official letters from NVS(SHR) letter Nos F. ,  2- 
7/2001NVS(SHR)/ Pers/2805 dated 13.09.2007 and F.2-8/2007/ NVS(SHR)!Pers/ 
dated 04.10.2007 in r/o Mr A.K.Mahanta PET(M)-under suspension and presently 

attached at JNV, West Kameng and Mrs B.Mahanta Ex-Librarian of this vidyalaya 
and., presently posted to JNV, West Kemeng for their information. 

Thanking you, 

Enclos: Xerox Copies A.S.A 

Yours faithfully, 

[R.Daniel Retnakumarl 
PkINCIPAL 
r—jNC,jP1,A1- 

ALI 
,"s, a it, 
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F.No. 2-8/2007/N 
VS(SHRYPer/ 

Dated: :  10/2007 

TO 

Smt. B.Mahanta, Librarian 
JNV- West Kaineng 
Ar, Pradesh. 

Sub: 	Request Uallsfer 4)fSjjj(. 
8-N1aJlaIlta-Librarjm,JNV West Kameng 

to a JNV 
Ile. 

rby 40111C dist. Kokrajahar (Assam) of Dr. A.K.Niallanta-P.ET(U/S). 

Sir/M,Jdarn, 

it is regretfilily CO"veyed that 
dist. was considere- 	You " le (luest ibr transfe r  

	

(I sylnpathetjcally~ bu t ()%V' 	10 a INV nearby your hon-, e  
i0cated in the state 	 11T,  10  non-avai 

	

it C()U ld not  be 	11ab ' 111Y Of vacancy in any INV immediately 	 icceded to. You are advised to - - J0111 y Our'dut) 

Yours faithfully, 

(dMS 
DEPUTY COMMISSIO  N! ER)  

Copy to :- 

L Dr-A.Krnahanta, PE'  'T(U/S) JNV 
West k-aillell, (Ar.Pradesh) with referenc e  to  h- representation dated 4/10/2007 	 is 

. The Principal INV West Karnelig JNV Nalbari fOr informat i  Personal file. 	
on necessary. 

"; 	
NIQ 

1\ 
e 
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NAVODAYA VI DYALAYA SAM111 I Ph0110  140.: 0364 -2500331 
REGIONAL OFFICE- 

Fax No. :0364 -250U335 Barik Point,f~t]ILLONG-793003 
. ..... 	 emaill: 

WlnistrY Pf I . 1111man Rf--!,,ourc,-- I)F-.v. 
pyr.roshillongl4ediffmaill.corn 

F.No.2-i/2WI 
. 
/NVS(SIIR)/PerS/ 	Dated 	Septeinber2OO7 

OFFICE  ORDER 
C 

Sanction is hereby accocded to release the subsistence allowance 
equal to 50% of his leave salary on half pay with appropriate dearness 
allowance of his pay drawn w.e.f.23/0812007 in respect of 
Dr.A.KMahant@,PET(under suspension) attached to JNV Nalbari (Assam). 

Further, tVl(~ 	Off irial has to submit the mandatory certificate 
as per rules boloie feleast,  c)j the subsistence allowance to the Principal 
JNV Nalbari (Assam) that tie does not engaged himself 'with any kind of business of,  profit, profession or vocation. And the same copy has to be 
forwarded to this Office for its records. 

Tb 

:,I Dr. A-K-Mahanta, (1- 1 . <- 
PET JNV Nalbari 
(Assam) 

(A.B.BHARDW,4.j) 
I/C DY. COMMISSIONER 

Copy to~ 

I  The Principal ilqv Nalban (Assam) for intofination and necessary action 
The Cluster Incharges, NVS Regional Office for information. 

I/C DY.—(MMM188il"ONER --~ ~ - 

,J 	
71 	C 
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23.1 O.Z)o I 	Heard 	Mr-K.K.Muha- j,-if(j,- 

Aunsel for ihe 'Applicants 	1 .).k 

os-279/2007 P, 2Fyy2(x)1. 

Me 	Applicalli 	it) 	0. A.2- P !".1 )011  

- S 11)(31 lie w(jS N 

Irvice w.e.f. 23.08.2007 bul so lol 11 , !., i 

A01  been issued any chutge sheel vvkJe.'\i I 
*Sv% 	I I 	 I 

011"011y should 11cm-  been issued will )ill -41  i)-  

hOys, offietwiso st).,p( ~ jjsiojj sl(p)(k 

j is 	r)rq 	t U I r-_1  S. 	I  I 	III (- 	co tilellh011 	01 	11 jf- ~ 

~NPIDIicolll is coirecl, Owl) I,(. is 
e- subt ni I 	his 	j();llitl( 	I)(  

	

(11olig 	will, 

ppiesentalion lo Ilv,  r - onremorl ( .mlljolil y  

out 	ieie~ vry .I 

oroliccirled oulllof ily is diwcle( 
~ 

-1 lo dkrm.v! 

0 0 f file ir!prowtilalirm wilhill 1 -5,  (.-R-tys floll) 

o il'(' C10 1 e c)f:tec(--ipl (.)f lljr ~ 

1A 	JI.Ivv I it 1 1 	A pp Ii c cm i I w e) i ji, I I I  

j C)i 	I )i S (111 	S i I I I (-- I )(In I I () I I ), ~ " 1) i ~, -, I lr~ r 	c1t)y 
charge sit 

' 

eet within lhe limes flipill(II-rl ill 
fhe Ides. 

C- 
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wife of ille 	first . Applicoril 	(ill 	o.A 

No.280/2007) wl -ib [iris been fronsletted otIll 

on 18.9.2007- nrld has [)pr3rI (jsj : p 

VOCCI fe Ihe 1( 

	

-sidevilial qu(JlIr-!j. 	[P ( 'J l l lfl 

CIA111I.Q1 Iol thr! 	 Hvil! 

Ihis aclion has been IaVen al' ily 

Ihe Applicant and his wife i.e., s 
I 
ecori ~ f 

Applicar-ij. 

Consideling 	(J(, Is 

cilcurrislot ices of Me c(isf-, mr,  

odm i Ifed Issue nolice Io IIIQ Pp ~ fmllrlf ~ 

Respondents ate diiecled lo hile ieply 

slalernenk Looking lo 111r,- (-:iIctjrj1s1of1r:n' of 

ihe Case, as explained k)y Ihe leam 
I d 

counsel for Ihe Applicailln, if Nits. I ~ rlhil (I 
m(III(IIII(I 111(ly ho (111owf-d 1() coldillm. ill 
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WWU'T)AYA VIDYAL^vA zAM" 
n-,0409AL OFF= 
T'M ,'AVL--  R"U. "RIK P4XKT 
LAC  flUMICIRIN  "dLUMC~.7*30  

(Minta" of Hermw Rasomme  Dwwe~ 

Department of Iduclaft") 

F. 1No.NVS(SHR)/pers/AKM/ 07/ 3~ 6o 

+ 	01 

j 

NO- 103CA -01113a3 
03" -=I JI 

Dated - Nov.'07. 

ORDER 

Whereas an order plAcing Dr.A.K. Mahanta, PET, JNV, Nalbari under 
suspension was made by the undemignod on 23.8.07. 

Now, therefore, the und desaigned in extreige Of the Powers conf~rred by Clause 
(c) of sub-rule (5) of Rule 10 ofthe Central Civil Services (classification, Control and 

Appeal) Rulex, 1965, hereby rovokes the said order of suspensio 'n with immediate 
effect. 

On revocation of suspension,.Dr. AX Mahanta, PET is posted to JNV. West 
Knnieng,Nyith immediate effect. 

11(1/  A.K. Malianta. I 

",/
PEr,  
JNV. Nalbari, Assam. 

73 

(M.L. S ARMA 
DEPUTY CO ISSIONER 

Copy to : 

The Principal, JNV Nalb&ri/ West Kameng. 

C 

- A, 



a Jai varttI7' ~Vavoda),a Vid),a(a)'a Oaye k-ucra ~Arar6a7i (JD' t is 
[Under Ministty o f 11RD, 0CMIftment of Sccondary and Higher Education, Government of ItIdij] 

ASSM 	- — M 

1-1 7/JNV(NU3R)12007-08/ CONF/ 	— / 7" z, 0  Dated '. 14.11.2007 

By Re-d Post IJ3 0 	_r_~ 
OFFICE  ORDER 

Consequent upon the revocation of the suspension order by the 
Competent Authority vide NVS, RO Letter no. F.NVS(SHR)/Pers/AKM/07/3660 
dated 13.11.2007 [Copy Enclosed], Dr A.K.Mahanta TGT/PET is p posted at JNV, West Kemeng, Arunachal Pradesh with immediate effect and he is, hereby, 
relieved from this vidya

llaya on the A.N of the 14" November, 2007. 

His Personal File -and Service Book will be dispatched in due course of time. 

Dr,PYX.Mahanta, TGT/PET 
\_Atached at Jl\.I\.~ ~'A'I .St Kemeng 
Arunachal Pradesh. 

QQPY  to:- 

[R.Daniel Retnakumar] 
Principal 

As, S a M 

The Deputy Commissioner, NVS, Shillong Region for inf. Please. 
The DC-Curn - Chairman [VIVIC), Nalbari for inf. Please, 
The Principal, JNV, West Kemeng with an intimation that the 

IPC of the incumbent is attached herewith for N/A. Office Copy. 

PRI CIPAL 

J. N. V 	L Fi 
A 

0 

C  
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HAV0I)AYAVIf)YAIAYA 'VV ~,11H.1 
PFC, 101' IAI OF I IU 1 ;1111 1 ()11( ,, 
11, Mi l l F ROAD, riAl flil, I ()It 11, 

Govollimold of Indin) 

T6 0361 2W0331 F;iy. 2 1,m'!"y 

No I - ..2.-7P1-/NVS(SI Hl')/Pers/ 

QED Q-E- IN" iNpl ORAm Q To 
Whereas, Sri A.K,Mallanta, PET, JNV, Nalbari was SUSPnflded on 2'1')-M',~ .2(')07 

n;~~i "'. 	vj= 	H .~ n 	v".— 
West Karneng, Arunachal Pradesh oil th( ~ 	 of 	

..; 
In ;mIjloj;j; 

that there was threat to his life in JNV,'Nalbari. 

WIl(' 1(I,1s , 110  IMS 	10 1 lon. CAT, Gowall"Ili to jilow him In j"i;I in JIjV '  
Nalbad on fOUnd th,'It no charge shool has ly ~ r,~ tj j~.~,tlp (I jo Lkil ;Ilid lki;. (,AT" h;! - 1,  
'direcied to'allow him to Join if.chargeq jj ~jq ll()! heen fmmned'.vil'hill /15 f"l -  90 
mles. 

	

Whem.as. Sri A.K.Mahanta .hns reproseritod on 25.1iU(')'0 -/ to 	ililill  to it',jl . 1, 
ns 45 days have 	and lie is oillillod to oill '1 ~" vii .  dil- ~c~ ioll o' 1 l o;). (;A 

Now therefoic, considering his repiesentalion and di:ecl 	C'A- ioll of Hoi 
keeping in View "Sms, rnp!~sage wherein thri',N)t to him and his family wa -, broqjh l  to 
notico Of tho '11111lonlios ~,ri A.K.Kikintn 	to loin in 

benif', so that boih c6uld stay in pbacoful envirc)f1ril pnt. His slilf6rig ftorn JI NV, 
was necessitated as fie may not infoifcnro if, 1110 

evidences during fill., inquiry. His ch -,irgo sljor)i i s  ,,iso Im"und vj ;.!N ~ l ~ )O d:-Iv~ 

To 

Attached toJNV West Karneif~ 
Arunachal Pradesh ' 

GO PXIIL(~  - 	I 

Deputy Commissioner 
' V 

1. Tho Principal, JNV, Nalbiri Moll Kamono [A.Pj for rim:o-mmy ndion. 
2 Office C6py. 

DEPUTY 

a 

a 

mompo'"P MOR.RMWIF 	— 



C*4.  

NAVODAYA VIDYALAYA SAMI1 I 
REGIONAL OFFICE, SHILLONG 
TEMPLE ROAD, BARK POINT, 
LACUMIERE, SHILLONG — 793 001 
(Ministry of Human Resource and 
Development, Deptt. Of Education, 
Government of India) 

—
Tel : 0364-2500331 Fax - ZbUU3358 

No F.2-7PF/A.K I M/NVS(SHR)/Pers/ 32V,~ 	 Dated .- / ~ .11.2007 

'NDIUM 01TICK  MEM011111'. 

The undersigned proposes to hold an inq 
. 
uiry against Dr. A. K. Mahanta, PET, JNV, West Kameng, 

Arunachal Pradesh under Rule-14 of the CCA (Classification, Control, and Appeal) Rules, 1965. 
The substance of the imputations of misconduct of misbehavior in. respect of which the inquiry is 
proposed to be held set in the enclosed $tatements of Article of charges (Annexure-1). A statement 
of the imputations of misconduct of misbehavior in support of Article of charges is enclosed 
(Annexurq'711). A list of documents by which and a list of witnesses by whom the Articles of charge 
is proposed to be sustained is also enclosed (Annexure-Ill & IV). 

Dr. A.K. Mahanta, PET is directed to submit within 10 days of the receipt of this Office 
. Memorandum a wriften statement of his defense and also to state whether he desires to be heard 
in person. 

He is informed that the enquiry will be held only in respect of that article of charges as are not 
admitted. He should therefore specifically admit or deny each article of charge. 

Dr. Mahanta, PET is further informed that if he does not submit his written statement of defense on 
or before the date specified in Para-2 above, or does nof appear in person before the inquiring 
authority or otherwise fails or refuses to comply with the provisions of rule-14 of the CCS (CCA) 
Rules, 1965, or the orders/directions issued in pursuance of the said rule, the inquiring authority 
may hold the inquiry against him ex-parte. 

Attention of Dr. Mahanta, PET is invited to.Rule-20 of the Central Civil Services (Conduct) Rules, 
1964 under which no Government servant shall bring or attempt to bring any political or outside 
influence to bear upon any superior authority to further his interest in respect of matters pertaining 
to his service under the Government If any representation is received on his behalf from another 
person in -,respect of any matter dealt with in these proceedings it will be presumed that Dr, 
Mahanta is aware of such representation and that it has been made at his instance and action will 

. be taken against him for violation of rule 20,of CCS(CCA) Rule, 1965. 

The receiptof memorandum maybe acknowledged. 

.~v 

/ 7) 09 (~L.SHARMA) 
DEPUTY COMMISSIONER Dr. A. K. Mahanta,..OET 

JNV, West Kameng, 
ARUNACHALPRADESH 



File in COUrt 

Court officevi 

IN THE CENT 	DMINISTRATIVE -TRIBUNAL 

GUWAHATI BENCH: GUWAHATI. 

%;Ag smi;ci i ~ !' 	-tot 

CcnLral AdWaAst c 8  Live T;ib4DO 

DEC 

Q'Vi~Tit '-;EiTVT1;6 
Ciench 

IN  THE MATTER OF: 

O.A. NO. 298 of 2007 

Dr. Ashwin Kurnar Mahanta 

-Vs- 

Union of India & Ors. 

... Applicant 

... Respondents 

-A N D- 

IN  THE MATTER OF: 

O.A. NO. 280 of 2007 

Dr. Ashwin Kumar Mahanta 

... Applicant 

-Vs- 

Union of India & Ors. 

... Respondents 

-AND- 

IN  THE MATTER OF: 

O.A. NO.279 of 2007 

.
Dr. Ashwin Kumar Mahanta 

... Applicant 

-Vs- 

Union of India & Ors. 

... Respondents 

-AND- 

IN  THE MATTER OF: 

A brief affidavit filed on behalf of the 

Respondent Nos. 2 and 3 (Commissioner 

and Deputy Commissioner, Na ,~odaya 

Vidyalaya Sarniti) in O.A. No. 298/2007, to 

place on record the developments, which 

have taken place in the aforesaid matters. 

40 
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A  FFIDAVIT 
ch 

1, Sri Mohan Lal Sharma, aged about 58 years, son of Sri B . R. Sharma, 

presently serving as the Deputy Commissioner, Navodaya Vidyalaya Samiti, 

Regional Office, Nongrim Hills, Shillong, Meghalaya do hereby solemnly affirm and 

declare as follows 

That, I am the Deputy Commissioner, Navodaya Vidyalaya Samiti (herein 

after referred to as N.V.S in short), Shillong and I have been impleaded as the 

Respondent No.3 in Original Application No. 298 of 2007. 1 have also been 

impleaded as a party Respondent in the other two Original Applications, viz. 

279 of 2007 and 280 of 2007. 1 am fully acquainted and well conversant with 

the facts and circumstances of the instant case and as such, I am competent to 

swear this affidavit. I have been duly authorized to swear this affidavit on 

behalf of the Respondent No.2 as well. 	 Im 

That, the instant affidavit is being filed for the limited purpose of placing on 

record the various developments, which have taken place in the aforesaid 

matters pursuant to the filing of the said Original Applications. The Deponent 

craves leave of this Hon'ble Tribunal to refer to and reply upon the statements 

and averments made in this affidavit for the purpose of proceedings in 

Original Applications No. 279 of 2007 and 280 of 2007. The Deponent 

briefly places the factual matrix of the case herein below :- 

That, on 23.08.2007 the Applicant was placed under suspension in 

contemplation of disciplinary proceeding while he was serving as 

Physical Education Teacher (PET) at Jawahar . Navodaya Vidyalaya, 

(herein after referred to as JXV in short),Nalbari, Assam. 

That, against the said suspension order, the Applicant Sri Ashwin 

Kumar Mahanta made several representations to the authorities for 

revoking the same. In the said representations, the Applicant also 

made various allegations against his authorities including the Principal 

of J.N.V, Nalbari. 

That, on 10.09.2007 the Applicant sent an S.M.S to the Deponent 

stating, interalia, that there was a threat to his life and his family at 

JXV, Nalbari. Therefore, on 18.09.2007, considering his request, the 

Deponent issued an order transferring him to JXV, West Kameng, 

Arunachal Pradesh along with his wife Mrs. Babita Mahanta, who had 

also been serving as a Librarian at JXV, Nalbari. 



A 
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V, 	 Be it stated herein that pursuant to such transfer orders being 

issued in favour of the Applicant and his wife, the Applicant's wife 

had also been released on 22.09.2007 and had withdrawn T.T.A 

advance of Rs. 1 3,000/= in this regard and the new incumbent in place 

of Mrs. Babita Mahanta (Sri R. K. Pandey) also joined at JXV, 

Nalbari on 24.09.2007. 

Cenual At~ Wii,ibt ,  kilive T, ibuail 

1 ! DEC "' 

WqT~~TEI VTJOZ; It 
czt!waliati Bench 

A copy of the said joining report of the new 

incumbent of Librarian of JXV, Nalbari 

dated 24.09.2007 is annexed herewith and 

marked as  ANNEXURE — A 

That, despite having withdrawn the T.T.A advance, the Applicant and 

his wife Mrs. Babita Mahanta filed two Original Applications, by 

suppressing material facts before this Hon'ble Tribunal, in October, 

2007 challenging, interalia, the transfer order dated 18.09.2007 in 

Original Application No.280 of 2007 and another Application praying 

for revoking the order of suspension dated 23.08.2007 in Original. 

Application No.279 of 2007 

That, this Hon'ble Tribunal, on 23.10.2007 considering both the 

applications, was pleased to direct that if Mrs. Babita Mahanta had not 

been released already, she may be allowed to continue in her present 

place of posting. This Hon'ble Tribunal was further pleased to direct 

that the Applicant, may submit his joining report along with his 

representation to the concerned authorities pointing out the relevant 

rules which will be disposed of by the authorities within 15 days. 

A copy of the said order dated 23.10.2007 

passed by this Hon'ble Tribunal is annexed 

herewith and marked as ANNEXURE —  B 

That,on 13.11.2007 the Deponent vide order under memo No. NVS 

(SHR)/Pers/AKM/07/3660 was pleased to revoke the suspension order 

of the Applicant and further directed him to join at JXV, West 

Kameng. However, the Applicant once again deemed it fit to 

approach this Hon'ble Tribunal by way of a Misc. Case No. 120 of 

2007 in Original Application No.280 of 2007 praying, interalia, for 

staying the order dated 13.11.2007. 

A copy of the order dated 13.11.2007 

revoking the suspension of the Applicant is 



2 

annexed herewith and marked as 

ANNEXURE — C 

(G) 	That, however, this Hon'ble tribunal, after hearing the Counsel for the 

Applicant on 19.11.2007, was pleased not to entertain the Misc.case 

and infact was pleased to allow the Original Application to be 

withdrawn and the Misc. Petition was also permitted to be withdrawn. 

Centfal Aulnji,i ~t,ailvu Tjjbuwal 

17 DEC "' 
q;TT-,T;!l 71,T-03 

G-vjchAi Berich 

Copies of the orders dated 19.11.2007 

passed by this Hon'ble Tribunal are annexed 

herewith and marked as ANNEXURIE — DI 

& D2 

(H) 	That, pursuant to the revocation of the order of suspension, a statement 

of imputation of misconduct was issued against the Applicant on 

19.11.2007. 

A copy of the said imputation of misconduct 

dated 19.11.2007 is annexed herewith and 

marked as ANNEXURE — E. 

(1) 	That, however,the Applicant once again approached this Hon'ble 

Tribunal by way of another original Application, which was registered 

as O.A No.298 of 20.07 praying for quashing of the orders dated 

13.11.2007 (revocation of suspension) and 15.11.2007 (order whereby 

Applicant was directed to join at JXV, West Kameng). 

(J) 	That, it is pertinent to mention herein that the said Original 

Application No.298 of 2007 had been filed on 28.11.2007. However, 

vide order dated 23.11.2007 issued under memo No. F.2-7/PF/BM-

NVS (SHR)/Pers/3762, once again on his request, the Applicant had 

been transferred to JXV, Ri bhoi, Meghalaya and Mrs. Babita 

mahanta vide a similar order had also been posted at JXV, Ri bhoi 

Copies of the order dated 23.11.2007 are 

annexed herewith and marked as 

ANNEXURE — F1 & F2 

That, in view of the facts and circumstances that have been narrated herein 

above, it is evident that -the Applicant has approached this Hon'ble tribunal by 

suppressing material .  facts in all the 3 Applications and has filed frivolous 

litigations. The Deponent humbly states that the sequence of events narrated 

herein above clearly reveals that the authorities have acted in a most bonafide 
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manner and have tried to look into the interest of the Applicant' at various 

stages and have accordingly, transferred him at JXV, Ri bhoi, Meghalaya. In 

view of the same, the Original Applications No. 279 of 2007, 280 of 2007 and 

298 of 2007 have become infructuous and are accordingly, liable to be closed 

by this Hon'ble Tribunal. 

That, the statements and averments made in the -instant affidavit may be 

treated as a part of the records of Original Applications No. 279 of 2007 and 

280 of 2007 

That, the statements made in this paragraph and in paragraphs 

.4.2  

are true to my knowledge and those made in Paragraphs 

-.J) , 	. .. . ..... 

being matters of record are true to my information derived therefrom, which I 

believe to be true and the rest are my humble submission before this Hon'ble 

Court. I have not suppressed any material facts. 

v  And I sign this affidavit on this IY'vday of December, 2001 at Guwahati. 

Identified by me 

A~" 

Advocate 

Central Adminisnative T,Ab.;ri.1 

1 7 DEC 
WVqTTTA 

DEAPO ENT 

Solemnly affirm and declare before me 

CK -7A / 
II 
, ,,Y\l 

I 
 f/jA t (A 

by the Deponent, who is identified by 

/L/ %.,*AtAAxf4.Advocate, on this the day of 

December, 2007 at Guwahati 

ADVOCATE 
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	 0.- 6 OW 	 ANNEXURE- A 

FRCA - I : F,  B F'H0Tr_'1 ,::. -, ,-4T 

To, 

Thc PrIll ciiml 

.INV-Nalhari 

Datc: .2̂4/09/21007 

Ref. F.2-7/2001 	 11itcd 2 1 M0107 

Most Itspectfolly. I J(-) Ilk- C to inform \OLI With lieference to the iihovc .1- 0,.d 

limt. I hwle been ~ ippointcd h\ Navoda ,,a VId\aklv:i 'S'll -1101 a~,  ~ tll Lik -m - kill ~ md 

I havo a','CCpt ,,- d [lie appollmll,~ nt .1nd k ,, ls ~ to jJin your vidyalay ~ l 
24/OW07 F/N. 

It is [0c your inumallon all 	eedfL.1 wliw). 

4-  

M ,  
\,ty 
	

W;t\ Ish K11111 -ni .  P ~allde .\ 

t ,4 	 As 

o" 
NT 	IN 

ff, 	V'Q 

z 

o"  

1-Y  

ok, 



ANNEXURE--o 

'AIL~ PAL 'kf T A D,, , ,. I 	~STJIATIVE TRI A~ iw"I- 

-':u'fK-J"J R, 

AdMirisi.lafive Ti - ibunA 

fit 

1"(A i -U 4  T -4 q1 3 
GuvvL, hzAi Bench 

A"p*j i C1 ,16--t (~J)-. 	k% 

	

V! ~-Un.L ~ i 	Ii i 

L) rnr '!)L' 

.......................... !f~ 

f 	tho 	spond.3nt 	 ............... or 

-the of t;! ,-,  
UMAahanta, Heard . 	 . ..... 	 23.10.2D07 

'A  r  'A 

P P  

	

Aunsel for the 	licants in OA. 

 

aos.27912W7 

The Applic6nt in O.A.2791200Y 

contends that he was suspended from 

s~rvlce w.e.f. 23.08-2007 but so far 110  h0 ' 

Aot been issued any charge sheet which 

normally should have been issued within 45— 

bays, otherwise suspension stands revoked 

b% pci rules. It lh (,~ C 011101111()" ()f  
y 
fNpplicant is coirect, ther ,  he is directed to 

4esubmit his joining If-PnIf 0101)( I 
0 rpresentation to the conceined autholitv 

pointing, out rellevant rules and 11) ,-  

oconcerned outholity is directed to dist.)ost: 

Oof the representation within 15 days from 

Othe date of tecelpf of the iepiresentntion. 
i meanwhile, Applicant would have ~ ight 10 

0 join his duties if lie has not been issued ony 

charge sheet within the times stipulated in 

the rules. 

 

C4~'eot ez & A"z 

Jy- 



Conid 
23.10.2007 	

Applicant No.'d Mrs. Bobito Malianta 

wife of the first I Applicant (in O.A. 

ho h 
I 
been transferred out No.280/2W7) who ho 

on 18.9.2007 arid has been asked to 

vacate the residenjal quarter. Lectim-ri 
counsel for the Apolicant contends thc1l 

this action has been token (trily le) horrl'~~ 

the Applicant and his wife i.e., second 

Applicant. 

Considering 	the 	facts 	and 

j7ihe -O.A.i'ate -7–cFrc—umisfances o 0 C051  
to the Respondents. admitted. Issue no 00 

Respondenh are 4rected to file reply 
X P'B min 

statement. LooWng to the dtcvmstances of 

-d 'the case, as explc:ned by the learnt 

counsel for the Applicants, it Mrs. Babila 

Mohanto may be ~lowed to continue in 
I 	. 	

fill the next the present place Of post")9 

dale, 11 ihe 1)(311 10 1  1:inertiolitived already. 

Post the case gn 10.1 2,2W7. Copy Of 

Iiiis oidor shdl he sent to tho Pe-,pondents 

dilectly Cilso. 

Kitshimm 
Klcmbt(A) 

O*ft of Application I ..
~;E-10 3 

Deft on whi;h 4-vVv Is ready I 

D:ite ov vvittO cnpy IF dMIlverell I 

Cortlfiw to be trut: c-ny 



ANNEXURE.CW  

AYA VI UYALAVA M"-TI 

: - ).7 r0_040, IIAAIK PO4MY 
LI~ Q U.N.11tiftfl AHILI 

m f try Of Ift romm RAhmamp" 	 1 7 D E C 
v , pnrtmant of aducatton) 

F, `; ,.),NVS(SHR)/Per&/AYNl/ 07/ 	Dated 	Nov.'07. 	Grvvch ~;V B;-~ 11 

0  It D E  It 

Whercas an order placing Dr.A.K. Nln ~iap.ta, PET, JNV, 	undcr 

~ Ilqp-tlkinn was Imuie by thm undunignod on 23.8.07. 

Now, therefore, the un(l(-.rr6jped in exercige of the powers cunfcr-,ecl by Clause 

(c) of'-suh-rulo (5) of Rulc 10 of the CcntmI Civil Services (Classificatfuri, Control rnd 

Rule.%, 1965, hereby revoke ,,% the mid order of suspension with immediate 

e ffe C t. 

On revocation of 8usptnsloii, Dr. A.K. MRhanta, PET is poRted to JNV. NVcs, 

Knnictig with  imniediate effect 

M.L, SIVAI ~ I' , I, -  

DUIUTY CONtNIPSSIONER 
Dt~ A.K. Mahanta. 

I V Nnlbari, Assfun. 

Co ~ , y 

The Priucipal, JNV Nalbari/ West Kamcr.g. 



7 ~IT ANNEXURE-DI 
CBNTRAL AD,,UNISTRATIVE - 

Ceulflal AdMiwbj,a,j%,c - fjAijunal 
OrjginAI;Ap:)1icI'tiOn 

7 DEC W 
p&' R5 retition 

1

17 

 qT

~T  

7 ZtT-TZI ; ~,T;4ft 
co-i-emt potition 	 Gt'v,, ~.j',jjj Bench JC~ 

"r . Roview ,1*0plication  

Lk" 	of In ~ ia & ('.rs 
,,,, hS_Union 

APP 1 1 c ant (S) 

Advo c at a f or t hc v.)PI i Catt S. 
1,4, 	.......... 

J(  

Advocato for the '~ ,E~ spond7tnt(S: 

4 
L)., J,:~r -)-r the Tribunnl 

Notes of the Rogistry 	Dat 0 

19.11.2007 Mr R. Du4ah, learned counsel for 

the Applicant is ,  present. None for the. 

Respondent.q. 1, 1 arned rotinsel for the 

Applicant h tted that the Applicant 

of the OA has been reinstated on 

revocation of 
I 
 the suspension order. 

Therefore, he prays for withdrawal of 

the 0-6- The O.A. is allowed to be 

withdrawn. H.A-T-46, 

'rh e O.A. accor*dingly stands 

dispMed of.  No order as to rosts. Hwm-""~ 

SdI - 
Khusbirarn 	Ir 	COPY, Ilu F 
Member (A) 

q >11 A14 

Sd/ - 
Manoraujan Mohanty 

Vice-Chairman 

&Ale~P_d 
'a & &'-0- 

t4~ kAg--~ 



I ANNEXURE-.. D4 

CBNrr?AL AD. ,141T,4 1STRATIVE- TRIBUNiL 
Gj,11A.;-iATI BENGH: 

.1. Origin ,AlAppl i cat ion 

2.1  Ad-96,  Petition No. 	 c.A 

GontemA r- otition No— 	 Centfai 	TribtaiO 

Roview Aoplication 	 DEC 

Applic3nt(S). . 	A 	...... VS-Uq ion of In i 	-.trv'Sahati Be"Ich 

kdvoca A a f or t h i.,  A, i p! i catt s. 

Advocat ~? for the RQspondint(S: ......... 499~*~. . 	. ~A. Y~q ......... 

otos of  the RGgistry 	DA Q 	Order of thu,  T - ibuna! 

19.1 1.2 00'A 

	

	In view of' the. order passed in the 

OA. this M.P. also stands disposed of. 

Sd/ - 	 Sd/ - 
Khusbiram 	Manoranjaii Mohanty 
Member (A) 	 Vice-Chairman 

copy 

foeutTel Adl- 

GuW,w 

TI V T I 

, J 
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Ur. A. K. Mahanti, PET 
JW, West Kamerig, 
ARUNACHALPRADESI - I 

Ceotral AdMaji6liffilive TribLI1191 

11 D E r, n r, 
1. 

T74 qU 

Ch 

'i, 

- 1. .- -I I-_ - "t-1.UjVQ 

TI- IMPIJ: ROAD, OARIl" POINT, 
LACUMIFRE, 21 III-1-0l`JG — 793 001 
( NO I k; I I Y of I I I It ~ I 'I I I Reso I )[(:(,  af Id 

Dewdoplor'.11I.Depil. Of Fdoc,11ioll. ANNEXURp 
Covoolln'.111 of 11111if )  

I of 	lj:!(;4 )!'00:13 1 	lix 

No I- .2-7I'f -/A.KM/NV;(SI 113)/Pers/ 	Dated: 	-11.2007 

OFFUA ~' MVMOIZKNMJM 

J Ile undoisigned ploposes.to hold ,)[ ' 	Dr. A. K. Mahanta, PET, JNV, West Karimng, 
Aiunachal Pradesh under Rule-14 of the CCA'  ~Classification, Control, and Appeal) Rules, 1965. 
:The substance of file imputations of misconduct of misbehavior in respect of which the inquiry Is 
pioposed to be held set In the enclosed statements of Article of charges (Annexure-1). A statement 
of the imputallons of misconduct of misbehavior In support of Article of charges , Is enclosed 
(Annexure-11). A list of documents by which and a list of witnesses by whom the ArticlGs of charge 
if; pro posod to bo nuntaillod is also Onclofmd (Aimolourri-ill & IV), 

Dr. A.K. Mahanla, PET Is directed to submit within 10 days of the receipt of this Office 
~Pmorandum a written statement of his defense and also to state whether he desires to be heard in person, 

He is informed that the enqlj ;,ry will be held only in respect of that article of charges as are not 
admitted. He should therefore specifically idinit or dony each article of charge. 

 

 

D, - Mahanta, PET is further informed that if lie does not submit his written statement of defp 
I! 	

nse on 
, -b-ofore the date specified in Pira-2 above, or does not appear In person before the inquiring 

a!jttlodty or otherwise fails or refuses to comply with the provisions of rule-14 of the CCS (CCA) 
jf~ules, 1965, or,the orders/directions issued in pursuance of the said rule, the Inquiring authority 
may hold thb inquiry against him ex-parte. 

Allonlion of Dr. 	IIEI' is jovilq~(j to [~ jjlv 2() of 1110 Coolf"li Civil Soivices (Conducl) Rules, 
'1911,14 under.  which no Govellillient soivant shall Ning or attempt to bring any political or outside 
Influr'.11co to he'll upon nny supridor ?uIliodly to fuilhor his Intpiest in rospect of mritirifn poltnilling:  
U) ihis service under Ihn Goveir"llont If any represn r lint Ion is received oil his bolialf hom another 
person in respect of any matter do!alt with in these proceedings it will be presumed that Dr: 
Mahanta is Aware of such representation and that it has been made,.at his instance and action will 
be taken aga" ifist him for violation of rule 20 of CCS(CCA) Rule, 1965. ~

'  

'File receipt of Mernotandurn may be acknow1migod. 	 f 

L SI~iARMA") '  I') 
MPUTY COMMONER 
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W P 
W I 

STATEMENT OF ARTICLES OF CHARGES FRAMED AGAINST Dr' -  A.K.MAHANTA, PET, JNV, NALBARI ASSAM 

ANNEXURE—I 
ARTICLE — I 

Dr A.K.Mahanta, PET while working in JNV, Nalbari, Assam 'misguided and t l'10 9 t" (101 1 -19 of Class X nil(I 	-1 list III 	est 0  
orgariization. 	 ablIshod norini of illn 
A_RTICLE  — 11 

That Dr A.K.Mahanta while working at Jawahar Navodaya Vidyalaya, Nalbari, 
Assam is alleged to have manhandled Sri R.K.Mandali, TGT (English) and Sri 
P.K.Singh, PGT (Hind!) on 14-08.2006 during the evening assembly In the presence 
o If staff and students. 

&RTIC_LE  III 

The saia Dr A.K.Mahania 'while working as PET at J ~wahar Navodaya Vidyal~ya, Kalaigoan during the'period from August, 2003 to September, 2005 is all~g~d 'to '  ha've been in habit of instigating and provoking the students against 
VidyalaO' administration and putting outside pressure. 

in'this way the said Dr A.K.Niahanta has indulged in a behavior unbecoming 
of a Governinent Servant thereby contravening Rulo 3 (1) (iii) of CCS (Conduct) Rules, 1 W4 as applicable to the employees of Navodaya Vi ~yalaya Samiti. 

CenUal AOMi l , i6iffitive TribuIlL, 

17 DEC 

0 



ANNEXURE-11 
STATEMENT OF IMPUTATION OF MISCONDUCT OR MISBEHAVIOUR IN 
SUPPORT OF THE ARTICLES OF CHARGES FRAMED AGAINST DR. A.K.MAHANTA, PET, JNV, NALBARI, ASSAM 

ARTICLE 

Or A.K.Mahanta while functioning as PET. in JNV, Nalbari, Assam instigated the students of Class X against vidyalaya administration. While misguiding them he 
i said that he and the students were from Assam and the Principal was Non-

Assamese. He misguided them and provoked them to unite on the Assamese and 
'Non.-Assamese lines to remove the prosont Principal Sri R.Daniel Retnakumar as 

In 
the *;)ast they were united o remove Sri P.Madhavan, the then Principal, one year 
back. 

Dr AXIVIat iaii1a also shared his divisive views with some parents. In the 
Nrents Teachers Councii meeting held on the 12 11)  August, 2007 he told the PTC 
merfibors that there Is no need for the students to become Doctors and Engineers as 
all these professionals were corrupted. 

Hearing a compliant about -the.,  lr)ti vidyalaya activities of Dr A.K.Mahanta, Sri 
KC,bas, Asstistant Commssioner and Cluster in Charge reached JNV, Nalbari to investigate the matter on 20,08,2007, A few PTC members knowing ' about the visit of 
the Assistant Commissioner complained before the investigating officer that the said 
Dr A.k'.Mahanta Was creating problems for the vidyalaya admidistration *  by 
misgui(ling and provoking the students. Dr A.K.Mahanta was .  asked to clarify his positioll -')11(1110  1110 t 110 [ Md "-' 1 1d 1110so,  wotds. 

The students of Class X while deposing before ffie investing officer on 
.

20 -;.'08.2007 submitted written - statement indicting that Dr A.K'.Mahant.3 was disturbing the 
, 
ir 'minds by unnecessary instigation against the Principal and teachers. They 

'further stated that he had shown favour towards Class XII for his own interest. - 

Sri Sanjay Kumar, Principal, JNV, Lakimpur, Assam, has alleged that Dr 
A.K.Mah~anta was in the habit of instigating the students on Assamese and Non-
Assarne~,e lines while working in JNV, Lakiinpur. During his tenure in Samiti, Dr 
AKIV181ianta is bbserved creating problems for the school administratio 

. 
n, dividing 

students and teachers on the basis of regionalism. 

q-kTTT-1f-,Tzh uff-4~ Z;VTUT 
Central AdDlictistrative TjibL11b] 

I
? 	1 	1 7 DEC ?pt, 



In this w~y the said Dr AK.M1  alianta has indulged in a behavi or unbecoming 'of a Government Servant, thereby contravening Rulo 3 (1) NO of CCS (Conduct) Rules, 1964 as applicaUle to the employees of Navodaya Vidyalaya Samiti. 

ARTICLE 

1110rO WWI final Inlor houso foot NIII 111,11ch bolwooll lho ~tudents of Shivalik and Udaigiri h ()"Sos of JNV, Nalbarl. After the match all tile ,itudellis -l1ld leachers assernbled at tile assembly ground for everilng assembly. 
The said Dr A.K.Mahanta asked Sri R.K.Mandali TGT (English) to announce the 
results of the match. Sri R-K.Mandali expressed his inability to announce the, result 

s he wa8 not feeling well and requested the said Dr A.K.Mahanta to announce the 
result for the day. However, the said Dr A.K.Mahanta insisted saying that it was his 
(SriR.K.Mandali's) duty to announce the result and thus became furious and Violent. 
In th& presence of the students and staff he pushed and manhandled Sri 7 
R.K,Mandali. When Sri P.K.Singh PGT (Hindi) tried to stop the said Dr A.K.Mahanta, 
fie misbehaved wittl him, pushed and manhandled him also in the presence of staff 
and students of JNV, Nalbari. Keeping in view the sensitivity and gravity of the 
situation, Principal called a meeting of me staff at 9.15 P-M on 14-08.2006 Itself and r~
aximum of the staff members condemned the act of said Dr A.K.Mahanta. 

!n this way the said Dr A-Mahania has Indulged in a behavior unbecoming of 
Government Servant, thereby contravening Rule 3 (1) (iii) Of CCS, (Conduct) Rules, 1964 as ap' plicable to the employees of Navodaya Vidyalaya SaMiti, 

;ART11rLE  — III 

That dup () " r1 l)(~'W111 ing 71 divilies tho said Dr A.K.Mallarlia wIlljo working 
as PET at Jawaliar Navodaya Vidyalaya, Kalaigoan during the period from August, 
2003 to' September, 2005, he was placed under suspension. In order to put pressure 
on tile adn'linistration for revocation of his suspension he instigated'and provoked the 
studeMs against the vidyalaya administration and got issued'a memorandum dated 
08.08 .2.005 from Kalaigoan Anchalic Students' Union alleging regionalism and 
harassment to Dr A.K.Mahanta and his wife Mrs Babita Mahanta. He also got issued 
a:, news item in the local news paper dated 31 .07.2005 thereby maligning 'the 
reputation of the organization in the estimation of general public. 

In this way the said Dr A.-Mahanta has indulged in a behavior unbecoming of 
a Government Servant, thereb contravening Rule 3 ( 1 ) NO of CCS (Conduct) Rules, 
.1964 as applicable to the employees of Navodaya Vidyalaya Samiti' 

-7 	J;P 
lAbunal Central AdM11,WWa 1JV t: 

DEC 
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ANNEXURE-111 
LIST OF DOCUMENTS BY WHICH THE AR T ICLES OF CHARGES FRAMED i I  tGAINST DR. AXIVIAHANTA, PET, JNV, NAILIBARI, ASSAM ARE PROPOSED 

TO BE SUSTAINED 

k  / 	AIT11CLE "  4 

SlatOfnent of shidonts of an, 3S X ,  
2J Minutes of PTC Meetings. 
31 Investigation report submitted by Sri K.C.Das, Assistant Commissioner. 
41 Allegation by Sri Sanjay Kumar, Principal. 

A —RI-KhE – I I 

11 Statement dated 15.08.2006 of Sri R.K.Mandall, TGT/Eng, JNV Nalbari. 
- Statement dated 15.08,2006 of Sri P.K.Singh PGT/Hin, JNV, Nalbari. 
Statement dated 15.08.2006 of Sri A-G.SGma, PGT/Bio, AV, Nalbari. Statement dated 12.12.2006 of Sri P-Madhavan, Principal, JNV, Nalbari, 
Notice dated 14-08.2006 for meeting of staff of JNV, Nalbari. 
Minutes of meeting of staff of JNV. Nalbarl hold on 14,08,2006 

&RTICLE – III 

1.] News item published in the daily News Paper 'Pratidin" dated 31-07.2005. 2 
. 1 1  Letter dated 08-08.2005 from Kalaigoan Anchalic Studen',s' Union. 

CeLIU41 	
'v'c 

r 
It I 



ANNEXURE—IV 
LIST ~OF WITNESSES BY WHOM THE ARTICLES OF ,0HARGES FRAMED AGAIN IST DR A.K.MAHAKITA, PET, JNV, NALBARI (ASSAM) ARE PROPOSED TO BE SUSTAINED 

'
ARTICLE 

-11 Sri Madan Malakar, Paront of Cl;ls, ~; IX Student, PTC Mernber, Nalbari. Master Direswar Bbro, Class X, JNV, Nalbari. 
Sri K.C.Das,'Assistant Commissioner, NVS, Shillong. 

ARTICLE 

11 Sri R ..K.Mandaii, E.x-TGT (English) JNV, Nalbari. 
2 Sri P.K.Singh, PGT (Hindi), JNV, ~ albari. 3] Sri A G.Sharma, PGT (Biology), JNV, Nalbari, 
41 Stj P',Madhavan, Ex -Principal, JNV, Nalbarl. 51 Sri K. 

~
!alal, PGT (English), JNV, Nalbari. 6] Sri H.R.Sihgh, Ex-PG-T'(Physics), JNV, Nalbari. 7) Sri S.Bahuguna, Ex-TGT (Maths), JNV, Nalbari. 8] Sri A.Kumar, PGT (Geo), JNV, Nalbari. 

Miss D' .Nayak, Ex-FCSA, JNV-i'Nalbari. 
10] Mrs P.Sar 

; 
fna TGT (Assame~e), JNV, Nalbarl. 

ARTICLE 

1 Sri Tapas Kumar, Assistant, NVS, RO, Shillong. i 

J~ 	OT 
I Ceuir4l AuMn;imiative Tribunal 

7 DEC 

I 



A  AURE NNE 
Centr a I A 

7 DEC 
Nnvo(lftyn vj(jyHjkVft SArald 

	

4T~TFI 	T74 q1 jr Regional Me, s 
Tornple RoRd, Barik Poi.6: ,  Ch 

,A: 	 ------- 	 LachurniCTO, Shillong-79300f 
Tel : 03 () ~1 -2 500331/2,~00.3:32 

f ,  PWIII Ljv ~u ~:~ Jjjlj 
 01)S~!*,~~IfLmck Lwm 

V,'r biz ir 

T7 Q A M 
x A SA 

Nov'2007 

OFFICE ORDER 

A-K, Moliapta, PET, who was posteci to JNV, West Karnc-ng Arunachal Pradesil d.fi.cF revocation Of suspension Is 'low Posted on "NUest to,JNV" RI ,  131401', Meghalaya 

HC is directed to report on duty in JNV, Ri Bhoi, Meghalaya with immediate effcct" 

(M L, S H IR M 

To, 	
DE PUTY C( . )Mi *N41 SSI ONER 

A.1~ . 
PEI' 

j IN V. lNest Ka ,11-1g, 
Arunachal Pradesh 

Copy to 

The Principal, jNv ,  West KarlIC11g, ArLlnaCh,~.Xl Pradesh. 
The Prin ~ ipal, JNV, Ri Shoi, Meghalaya 

DEPUTY C( MMISSIONER 

&APPId Z5 6t &"Z 

Vy. IV'6~ . 
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ANNEXURE --1":FA 
tar 

Pe4ral A,,W,,, 

7 DEC 
Navocinya Vidyalaya 8ftmitt, 

I 	
Regionfd 01TIce, Shillong, 

Gt'wah&tj,,  8,,,Ch 	Temple Road, BRrik Pnint '  

7';:' ;'~l -.7 	 rl : U-364-2.50033 1 /2500332 

Email 

WcbStte:u~Am'.nv 181 oshillong.96VAn 

W.- V11DYALA"YA SAM17"'I 

rrs 	I 	Datc- d: '27, 	Nov'2007 

OFFICE ORDER 

Transfer of Mrs. B, Mohanta, Librarian, JNV, West Kameng 
Arun --ichal Pr ~icics h is hereby modificd on request to JNV, Ri Hhoi, 
Mcgh.alaya 

She is dircr-tcd to ) -cport on cluty 	JNV, Ri Bhoi, Mcp 	a 	11 ,halayr wit. 
iminediatc effect. 

(m . 1— S 'll R M A) 
Df--, PUI *Y COMMISSIONER 

To, 
Mr.q. B. Mohanta, 
Librarian 
,JN!'V, West Ka -mcliff, 
Arunachal Pradesh 

Copy to : 

The Prihcipal, JNV, West Karneng, Arunachal Pradesh. 
The Pri.n 

I 
 cipal, JNV, Ri Shoi, Meghalaya 

DEPUTY COMMISS NER 

v 



 

VAKALATNAMA 

IN THE CENTRAL ADMINISTRATIVBE TRIBUNAL, Gt 

 

0. A. /R-~-A-W-PtM-A~Fr/ 
	

No. 	of2007 

.......................................... 	 ...... X  .................. Applicant (s) 

-Versus- 

	

........... 	 -01 . le~ 4  &601  . .......... Respondent (s) ..... 	 .......... 	

... j .. 	.............................. 

	

I .... 	 ............................................. Applicant 

No .......... /Respondent No...3--in the above application/Petition do hereby' appoint 

Advocate/s to appear, plead and act 

for me /us in the above application/petition and to conduct and prosecute all proceedings 

that may be taken in respect thereof including Contempt of court petitions and Review 

applications arising therefrom and applications for return of documents/ enter into 
I 

compromise and to draw any moneys payable to me/us in the said proceeding. 

Place 	 Sikqnatu eo[fthe Partr'  

Date 	 Accepted 

AayU ,  

Executed in my presence 	 Signatu 

	

h date 0  u  

(R.S. CSh 
Signature 

-j 



CENTRAL ADMINISTRAMBE TRIBUNAL 
GUWAHATI BENCH 

O.AJM;;~~~Tl  C~-- ?<Y -  /2007 

....... & ...... 	 ..... ~4~ ..Applicant (s) 

-Versus- 

.............. VIZ'g"—  01 	Respondent (s) 
.................................... 

M  E  M  0  OF  APEARANCE 

Mat'- .0  ....................... ~ naving 	been 	authorized 

............................................................................................................ 
4 

b  the Central/State Government/ Government Servant/ ... ......... y' . Auth rity/~l 
Corporation/ Society notified under Sec. 14 of the Administrative Tribunal Act, 1985, 

64-10~ 

hereby appear for applicant No . .............. / Respondent No. 	IF .... ~.. and undertake 

to plead and act for them in all maters in the aforesaid case. 

Place: 4CA~~ 	 ?,A~ 	 at~~ 
Date : t V IC210  X* 	Signature and Designation of the Counsel 

Address of the Counsel for service. 
	A ~~ 



N 0 T I C E 

Date: 

From : Mrs.ManishaKhaund, 
Advocate 

To 	Mr. R. Duarah, 
Advocate for Applicant 

Sub : O.A. No. 298 of 2007 

Sri Ashwin Kumar Mahanta 	... Applicant 

-Vs- 

The Union of India & Ors. 	... Respondents 

Sir, 

Please find herewith a copy of the Affidavit filed on behalf of the 

Respondents No. 2 and 3 in the above noted case. Kindly acknowledge receipt of the 

same. 

Manisha Khaund 
Advocate 

Received copy: 


